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Rules of Procedure to deal with a
new situation. This is what the situa-
tion demands here today.

SHRI ABID ALI (Maharashtra):
Of course 1 support what my friend
has just said. My request to you is
this. We have submitted a motion for
discussing the matter of criticism by
the All India Radio of the Home Mi-
nistry of the Government of India.

THE DEPUTY CHAIRMAN:
What are you suggesting?

SHRI ABID ALI: Some time
should have been suggested by the
Business Advisory Committee for dis-
cussing that item of mine. Kindly re-
consider this matter.

THE DEPUTY CHAIRMAN:
Now I do not know whether it will
meet with the approval of the House
but the Minister for Parliamentury
Affairs has suggested that this House
will have to sit up to Monday, the
19th May, 1969. Every Session we
sort of add one, two or three days to
the Session. I think there should be
some finality from now on, and ncxt
time I think we should adjust our
business according to the Calendar
that is published before we begin a
Session. 1 would seek your co-opera-
tion on that. Number two; many sug-
gestions have been made that muny
things have not been discussed, but it
is open to the House to realise. Where
is the time? And I seek your co-ope-
ration when I say this that time can
be found if we co-operate and go
through the agenda in the most ex-
peditious way. But, if we bring in
extraneous matters every day, whizh-
ever side, if you bring in a matter
every day, a matter which has not
been thought of but brought suddealy
on the floor of the House, I do not
think we can adhere to all that you
want to discuss—and you want to dis-
cuss this report and that report. Even
the Chair is anxious that everything
should come on the floor for discus-
sion, but it is up to you to co-operate
with the Chair and see that the Jaily
business is finished according to the
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time limit laid down by the Business
Advisory Committee, in which all of
you are present to give your sugges-
tions. As to the House sitting on the
19th, T want to tell the Parliamentary
Affairs Minister that, if need be, we
shall sit on Monday, the 19th May,
1969 but from the next Session...

SHRI M. P. BHARGAVA: No,
we shall not sit on the 19th. We have
fixed our programmes already and it
is inconvenient for us if you go on
extending the duration of the Session
like this,

SHRI PITAMBER DAS (Uttar
Pradesh): But we will not sit on the
20th of May in any case.

THE DEPUTY CHAIRMAN:
Whatever happens now, from the next
Session we must adhere to the Calen-
dar of Sittings that is published be-
forehand and circulated to the Mem-
bers, and not a single day more. Now
we pass on to the next item of busi-
ness.

SHRI A. G. KULKARNI: What
about my request for a discussion on
industrial licensing?

THE DEPUTY CHAIRMAN:
Nothing more is going to be considei-
ed. Next item. The Deputy Prime Mi-
nister.

THE FINANCE BILL, 1969

THE DEPUTY FRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI R, DESAI): Ma-
dam, I move:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1969-70, as passed by the Lok

Sabha, be taken into considera-
tion.”
The Bill has been before this

House and the country for a little
over two months. During this time



2003 Finance
its provisions have come under exten-
sive scrutiny 1n both Houses of Pai-
lament and also outside. I am very
grateful to hon. Members of this
House and also members of the pub-
lic who have devoted theur time and
attention to my proposals 1n the Bull
and have ginen therr valuable com-
ments and  suggestions on 1ts provi-
sions.

Madam, the mmportant features of
my proposals m the Bill have been
explamned by me in my Budget speech
and the details of 1ts specific provi-
sions have been brought out fully wn
the Explanatory Memorandum circu-
lated to hon Members with the Bud-
get papers I  would not, therefore,
take the time of this House mn gowng
over this ground again and shall con-
fine my remarks to explainng the
main changes made n the provisions
of the Bill during 1ts consideration in
the Lok Sabha.

In the sphere of direct taxes, the
Bill proposes to make certain changes
in the present scheme of payment of
advance tax in order to rationalise 1t
and to reheve persons with compara-
tively smaller incomes from the bur-
den of paying such tax Under the
revised scheme, persons who close tne
accounts of their business or profes-
ston on December, 31 or any earlier
date will be required to pay advance
tax 1 three mstalments on June 15,
September 15 and December 15 of
the financial year. It has been brought
to the notice of Government that the
requirement of payment of the last
mstalment of advance tax on Decem-
ber 15 may cause hardship to certain
categories of tax payers closing the
accounts of their business on Decem-
ber 31. such as tea companies 1n Nor-
thern India, which recetve the bulk
of their sale proceeds some time alter
December Such tax payers may not
also be m a position to comply with
the requirement, under the revised
scheme, of estimating their current
income and paying advance tax there-
on where such tax exceeds the ad-
vance tax demanded by more than
one-third of the latter. Power 15,
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therefore, being taken for the Ceniral
Board of Direct Taxes to authorise
the payment of the last instalment of
advance tax on March 15, instead of
December 15, by classes of tax paycts
to be notified 1n the Official Gazette

As hon Members are aware, the
Bill proposes to extend the levy of
wealth-tax under the Wealth-tax Act
to the value of agricultural property
owned by ndividuals and Hindu un-
divided families with effect from the
assessment year 1970-71. As announ-
ced by me 1n the Budget speech, the
net proceeds of this levy are to be
passed on to the States as grants-in-
aid I need not say anything about
the competence of Parliament under
the Constitution to legislate for such
a levy as the position in the matter
has already been explamed 1n the
other House by the Attorney Gene-
ral and copies of the relevant papers
have been circulated to the hon. Mem-
bers of this House.

In my Budget speech, I had men-
fioned that Government would con-
sider as to how genume agriculturists
could be exempted from the scope of
this levy. The common concept of a
genuine agriculturist 1s that of a for-
mer of moderate means whose main
occupation 15 agriculture. In  order
to exclude such agriculturists from
the scope of the proposed levy, a spe-
cific exemption 1s being provided 1in
respect of agricultural lands upto
Rs 1,50,000 in value, This exemption
Is 1 addition to the existing general
exemption of the first Rs. 1 lakh of
the net wealth i the case of indivi-
duals and Rs 2 lakhs in the case of
Hindu undivided families Under the
present provisions of the Wealth-tax
Act, the value of an urban residential
house situated 1n a place with a popu-
lation exceeding 10,000 persons 1s
exempt from wealth tax upto Rs 1
lakh In such cases, the separate
exemption upto Rs 1,50,000 in res-
pect of agricultural land will be redu-
ced to the extent of the exemption
availed for the urban residential house.
Thus, where a tax payer has
an urban residential house worth
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Rs. 40,000, the separate exemption
for agricultural land in his case will
be available to the extent of Rs
1,50,000 less Rs. 40,000, that 1s to say
Rs. 1,10,000

Under the changes proposed by me
an ndividual agriculturist having no
urban residential house will be habie
to pay wealth-tax only 1t his net weaith
exceeds Rs 2,50,000 I may mention
that on the excess of net weaith over
this amount he will be lable to pay
wealth-tax, at one-half per cent Only
on the first Rs. 4 lakhs of such excess
Thus, m the case of an individual
having agricultural land worth Rs. §
lakhs and no urban residential house,
the wealth-tax payable after thece
exemptions will be Rs. 1,250 only,
which 15 one-fourth per cent of the
gross wealth.

In order to provide an effective de-
terrent to detaults in furmishing tne
returns of wealth, the Bill seeks to
step up the penalty for such defaults
by lLinking 1t to the assessed wealth
mstead of to the wealth-tax payable
The revised scale of penalty is one-
half per cent. of the assessed wealth
for every month of the default, sub-
ject to 4 maximum in the aggregate,
of an amount equal to the assessed
wealth This provision has been modi-
fied to avoid hardship in cases where
the assessed wealth 15 marginaly 1n
excess of the mitial exemption from
wealth-tax of Rs, 1 lakh in the case
of individuals and Rs. 2 lakhs 1n the
case of Hindu undivided families
Under the provision as modified by
the Lok Sabha, the base for calculal-
ing the penalty for default in furnish-
ing the return ot wealth will be the
assessed  wealth as  reduced by the
amount of the nitial exemption

Coming to the Union Excise Duties
the criticisms have been mainly
agamnst the proposed levy on fertni-
sers and power driven pumps. There
has also been some criticism of the
proposed levy on prepared and pre-
served foods and of the enhancement
in the rates of duty on some other
commodities. Government have very
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caretully considered the views expres-
sed by the various hon. Members as
well as the numerous representations
rece.ved from the industry. After due
consideration, the conclusion has been
reached that the levy on power driven
pumps should be withdrawn. Accord-
ingly all power driven pumps have
been completely exempted from this
levy by a notification and the exemp-
ton has been given effect to from Ist
March 1969 1n those cases where the
manufacturers have either not charged
the duty from the buyers of pumps
or 1t 1s proved to the satisfaction of
the Central Excise authorities that
the benefit ot the retund of the duty
where already paid passes to the
buyers. The estimated revenue of
Rs. 2 crores trom this item will thus
be foregone.

Government are, however, of the
view that there should be no cause
tor apprehension that the proposed
levy on fertilizers will 1in any way
discourage the use of fertilisers. There
has been a rapid increase i the con-
sumption of tertilisers in recent years

and the prices ot agricultural pro-
ducts are also quite remunerative.
Looking to the additional return

which a farmer gets by using fertih-
sers, there should be no reason to
fear that a duty ot 10 per cent. will
have any material effect on 1ts con-
sumption. No change s therefore pro-
posed m this levy.

I have also announced in the Lok
Sabhy certain concessions in respect
ot the levies on prepared and presers-
ed foods, cotton textiles and rayon
yarn These concessions have already
becn given effect to by notification
with effect from the 29th April, 1969
All nuts, most of the vegetable pro-
ducts and a number of food products
have been excluded from the purview
of levy on prepared or preserved
foods In additon, all dutiable fruit
and vegetable products cleared by
any manufacturer upto the value of
Rs 50,000 1n a year have been exemp-
ted from duty. Products like pickles,
chutneys and murabbas have also been
kept out of the excise levy.
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In the field of cotton textiles, the
ud valorem duty leviable on certain
specified varieties of cotton fabrics
has been reduced to half 1t the value
of the tabric does not exceed Rs 2.50
per square melre In the case ot cot-
ton blankets the concession has been
entended to all blankets of the value
not exceeding Rs. 4 per square metre
In the case ot tabrics falling under
sub-item 1(1) ot Item No. 19 of the
Central Excise Tariff when manufac-
tured n the powerloom sector, the
duty has been reduced to two-third
of the rate applicable to similar fabiics
manutactured by the muill sectoi. The
duty on cotton yarn in count groups
22-29 NF, 14-22 NF and less than
14 N.F. has also been reduced by 8
pdise, 5 paise and 3 paise per kg res-
pectively In the case of filament yarn,
the preference available to the small
manutacturers which was reduced to
50 per cent 1n the Budget proposals
has now been restored to approxi-
mately three-fourth of the concession
which they enjoyed over the big ma-
nufacturers before the Budget.

In addition fo the reliefs which I
have mentioned, a reduction has also
becen made m the rates of duty on
cement so that the cumulative mcid-
ence of basic and specral duty will
now be 2376 per cent. as agamst the
Budget proposals of 252 per cent
This reduction had to be given as the
rate proposed in the Finance Bill was
somewhat higher than what was ori-
amnally intended.

The reduction 1n  revenue as a ie-
sult of the various changes that I have
proposed with regard to excise duties
will be Rs. 509 crores.

Two changes are proposed to be
made 1n respect of postal tariff. The
postage rate for a single copy of a
registered newspaper  weighmg upto
60 grams 1s proposed to be reduced
from 5 patse to the rate of 2 paise in
force before 15th May, 1968 This
reductron will cost Rs. 32 81 lakhs i
a tull year.

In order to help balance the Budget
of the P& T. the fee for registration
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of postal articles 15 proposed to be
ratsed from the present level ot 70
paise to 75 paise These changes wiil
be introduced by a notification.

Madam, 1 move.

The question was proposed

SHRI DAHYABHAI V. PATEL
(Gujarat) Madam, T have heard the
sjeech ot the hon Finance Minster
with attentton I think he has given
a little chutney

SHRI AKBAR ALI KHAN (An-
dhira Pradesh) Murabbu.

SHRI DAHYABHAI V. PATEL.!
to make the Bil, the taxation
proposals a  htile more palatable
Mutabba, if you please, 1f that makes
it a hittle more palatable to you, but
01 the whole I am afraid the Bill 1s
not gong to serve the objectives with
which the taxation proposals were -
troduced, It 1s going to be inflationary
There 1s no doubt about 1t The Gov-
ernment suffers from two misconcep-
flons One 15 the htte improvement
in agriculture that has been noticed
i the last few years They have taken
it as f agriculture mn the whole country
has mmproved immediately We hear
the talk of a green revolution. A large
number of pamphlets have been 1ssued
by the Government talking about the
green revolution 1 see only a red re-
volution that 1s overtaking the coun-
iry Events in Calcutta are very clear-
ly indicative of it, but Government
seems to be absolutely complacent
about 1t Where 1s the green revolu-
tion? What percentage of the farmers
15 able to use the new techniques, the
new type of seeds, the fertiliser, which
18 so necessary 1f the new seed
1s used, and water for uriga-
tron? Many places n this country
are without water still, How 1s the
agr culturist  going to use the new
seed, the new technique and fertiliser
for this purpose? The Government’s
idea of what is go.ng to come out of
the larger output from agriculture,
the notion that the Government has,
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I think, 1s a Iittle exaggerated. Even
this year North India, Punjab, was
expecting a bumper wheat harvest. 1
hope 1t does, because the agriculturist
needs reliet, but in the last few weeks
we have seen such an unusual wea-
ther, rains and haistorm. Will the
agriculturist be able to gather all his
crops”? Is his hope of getting so much
extra mncome out of that gomg to be
reahsed?” How much of the crop,
which looked so promusing, has been
destroyed by the rams and hailstorm
that occurred recently? So, 1 think,
this emphasis on what has happened
to our agriculture and of trying o tax
agriculture and agricultural land 15 a
hittle too much 1n haste, perhaps like
sputting the cart before the horse.

1 need not say very much about the
agricultural wealth-tax, but I feel that
in that also there has been undue
haste. Agriculture may have improv-
ed and 1t may have been better pos-
sibly for a few large landowners, but
the wherewithal necessary ¢s not avail-
able n this country, Where 1t 15 avail-
able, Government interference at every
stage makes things more and mote
difficult. We are supposed to be ma-
nufacturmg tractors, I wish the Mi-
mister would talk to some of the peo-
ple who try to manufacture tractois
and they would know what their diffi-
culties are At every stage there 1s
difficulty. Of course, for those who
mpott parts and assemble them and
pass them on as tractors manufactur-
ed 1n India, 1t does not matter, but
those who try to manufacture things
n this country suffer from difficulties
at every stage. What does Government
do about 1t? That 1s not the case
on y with the manufacture of tractors.
Everyone who tries to manufacture
anything 1n thus country finds difficulty
at every stage, because of the chang-
ing policies of the Government, be-
cause of the uncertainty of the policy
which 15 changing every time. Gov-
ernment realised perhaps the mustakes
they were making in their policy with
regard to textile mulls and the burden
of the sick mills was becomung more
and more a mull-stone round their
neck They realised that they could
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not bear the burden ot 1t. So, they
have given 4 [little sop to the textile
industry. Some of the textile people
seem to be very happy about 1t, but
1 do not know whether they have real
reasons to be happy about 1t. I do
not think this httle relief 1s going to
make any serious difference to the
textile industry. It has given them
breathing time. More mulls would
have closed down as sick mills and
the Government would have had to
tace the situation of labour clamour-
ing about 1t and the burden of having
to take over the mulls. So, the Govern-
ment has done a wise thing 1n giving
them relief, but the rehef should not
have been tardy It should have been
i a little more measure, 1 a hberal
measure, so that the textile industry
could rehabilitate itself. I do not see
that possible under the relief that has
been given.

We have lost a large export mar-
ket for textiles that we had because ot
this policy ot Government vacillating,
not deciding and changing every year.
So, I am doubttul whether the policy
in the matter ot the textile industry 1s
going to produce the results that are
expected. 1 certainly welcome the littie
re tet, but I had expected 1t 1n a mote
generous measure, so that the industry
could do better, the industry could
revive and 1t could help everyone else
in this country.

The same 1s the case with other
mmdustries, What can we do when
Government cannot make up its mund?
The real difficulty 1s the vacillating
policy of the Government and Gov-
ernment’s mability to take decisions
The Tata fertiliser factory 1s an exam-
ple of how delay 1s costing the coun-
try so much and Government does not
scem to bother about it. It 1s not a
matter of economy or anything in a
matter 1n which this country 1s losing
about a lakh of rupees every hour
with the delay on this question. Every
hour of every day and every day of
every year this country 1s losing a
lakh ot rupees because of the Govern-
ment’s 1ndecision  The Government
wouid not say. “No, we are not go-
mg to have 1t.” Then, of course, the
matier would be closed. But if the
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Government 1s going to have 1t, will
it make up 1ts mind about 1t? This 1s
the situation that everybody in indus-
try 1s faced with Because Tata 1s a
known name, because the question of
this fertiliser industry 1s known, be-
cause people have come to know
about it, I mentioned 1t Talk to peo-
ple in mdustry and they will tell you
the same thing At every stage there 1s
delay, indecision and that costs loss
of so many man-hours, so many
working hours The moneys that have
been spent on mvestigation and pre-
paring projects, all that 1s hanging
about and the country 1s losing inte-
rest and all that Of course, unem-
p'oyment 1s there Are we gong to
solve this unemployment problem by
this method of indecision? TIs the Gov-
ernment going to collect more taxes
by this method of indecision? If Gov-
ernment were to take quick decisions
all these projects would come .nto
operatton, Government would get
taxes, people would get employment
and Government would get taxes from’
the people who were employed It is
this policy of the Government that 1s
resulting 1n loss of revenue to the
Government

The Finance Minister, before he
sat down, referred again to the ques-
tion of postal rates I do not agree
with the Finance Minister 1 believe
the postal rates, the telegraph rates
and the telephone rates are the high-
est 1n this country for such a poor ser-
vice We had a postcard which used
to go to any corner of the country at
the cost of the original quarter of an
anna, which 1s perhaps two paise
now From that where have we gone?”
We have now got the ten paise post-
card Have we got improved service
for that? We have not The same 15
the case with telephones In the case of
the telephone 1 must repeat the charge
of the greed of the Government that
1 have made before Government
make a very heavy profit on the tele
phones and the trunk telephones They
make something Iike two hundred
per cent profit Yet they stick to the
monopoly nstead of allowing other
people who know, who are willing
who would even put up the money if
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Government allowed them If Govern-
ment would share the responsibility
we would get a quicker expansion of
the service and Government would
get more money It 1s this policy of
the Government that 1s dodging us
and preventing the progress of thc
countiy Perhaps the Finance Minister
himselt cannot take decisions on mat-
ters pertaimng to other Ministries, but
today the Finance Minister 1s 1n the
position of Deputy Prime Minister
also which gives lim a little more
authority than he would have only
as Fmance Mmmster, and surely he
can brng the Ministers together and
take decisions of this type which
would help the country to get more
revenue which would prevent loss ol
time, loss of revenue and therefore
prevent the inflation that i1s coming 1n
every year Every year we have a
fresh dose of deficit financing, and this
deficit financing brings in 1ts wake -
flatton Therefore, when we have in-
flation, the cost of living goes up, and
then we have demands for more al-
lowances for labour, very naturally,
and from Government servants, em-
ployees elsewhere, everywhere, be-
cauce everybody 1s today 1s feeling the
pinch ot high prices, and 1 fail to see
anything 1 the Budget that 1s ’strik-
g at the root of this great disease
that has overtaken the Government
and secems to be overtaking 1t more
and more Therefore, I consider the
Budget and the Finance Bill dis-
appomnting 1 would have expected the
Finance Minister, who had listened
to the criticisms in this House and
the other House, to have shown some
concessions to the smaller people No
concessions have been shown particu-
larly to the middle class which has
the difficulty of getting nerther deai-
ness allowance nor subsidies nor any
fair price shop advantages which
Government servants or those i or-
ganised industry do get [ would have
expected him to give some relief to
tne ordinary income-tax payer, the
man who 1s a small shopkeeper, the
small salary earner who has an in-
corme under Rs 10000 per annum
In these days of high cost what 15

Rs 100007 1f a man has three or four
children, how could he maintain them
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if he has to give them a decent edu-
cation? Everything has gone up in
terms of these increasing costs. We
must also look at it {rom that point of
view. I am afraid I cannot characte-
rise the attitude of the Finance Mi-
nister in this matter as sympathetic
to the smaller man. Government ser-
vants are protected. Labour unions
protect labour by trying to get them
dearness allowance. It is their right. I
have no quarrel with that. That is why
labour unions are formed, and labour
unions carried on in right lines should
function that way and plead for an
adequate living wage to labour. But
in spite of that I feel even if they do
there is a large class of people in this
country who cannot form a labour
union, the ordinary agriculturist, the
poor agriculturist. He is so staggered
far and wide all over the country that
he cannot form a union and say, “I
will not cultivate tomorrow”. He has
to cultivate. He has to look at the
sky and hope that rain will come, be-
cause while we have promised large

irrigation schemes and adequate
water, how many places are there
where they have not yet reached?

How many of our schemes are half
way through? So the poor agricultur-
ist and the poor middle class man are
very worse off after this Budget. The
Finance Bill gives them no relief, the
relief that most of us in this House
pleaded for and in the other House
also pleaded for. .

I will say one word about the pro-
posed agricultural wealth tax. The
Attorney General was called in the
other House. I do not propose to sug-
gest that he should be called in ths
House also. but after that the Attor-
ney General’s opinion leaves us m
doubt. He said it may be this way or
it may be that way. I do not know
how we are better off. But certainly
the House and the country are worse
off by thiy that Government have
found a new source of revenue, and
because ot large pressure perhaps
Government is going to make a small
charge th's year, and other Finance
Ministers, perhaps the same Finance
Minister, will again push it up further

!
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when the Government needs it. What
are Government’s needs? Govern-
ment’s needs are to balance the Bud-
get, nothing else. There are other
ways of balancing the budget. That
the Finance Minister also very well
knows. Why don’t you put your pub-
lic sector projects in good shape?
You are punishing the poor taxpayer,
the poor agriculturist, the poor mid-
dle class man, whether he pays taxes
directly or indirectly, because of the
failure of the management of your
public sector projects which run into
huge losses. The talk of service that
they give does not appeal, does not
convince me, and that is also the mo-
dern thinking of some of the sociafist
countries like Yugoslavia and others.
Therefore, it is time that Government
took a lesson from this, After all peo-
ple are not going to pay on indefinite-
ly like this, and people are not going
to suffer inflation of this type year
after year. T am afraid the Finance
Minister’s arguments in this matter
are not convincing, and I am sorry
we do not feel at all happy about the
proposals made by the Finance Minis-
ter.

SHRT R. T. PARTHASARA-
THY (Tamil Nadw): Madam Deputy
Chairman, T rise to support the Ui-
nance Bill, 1969, and in doing so I
would like to deal with a provision
or two that remain imbedded in the
Bill as well as the general economic
base on which our country's prospe-
rity lies.

1 was sorry to hear the Leader of
the Opposition, Shri Dahyabhai Patel
say that he feels disappointed at the
Budget and the Finance Bill as for-
mulated by the Deputy Prime Minis-
ter. T would on the other hand pay
a compliment to the Deputy Prime
Minister for having brought in a
measure like this which may well be
described as a  booster to our eco-
nomy. He has Dbraved the economic
storm and taken the wheel himself to
steer the ship in a safe but sure course
in spite of the opposition from within
and from without. The Finance Mi-
nister’s objective has been clearly un-
derlined as one of faith in mixed
cconomy with the ultimate goal being
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the socialist fabric, and he has rightly
chosen to adopt the method of order-
ly and balanced transformation. But
his proposals have not only made the
rich share a heavier tax burden, but
he has also called upon a large sec-
tion of the rural populace to make a
small contribution to the national ex-
chequer. Whereas he has signalled 1o
the rich agricultural sections to pay a
good dividend to the Government, he
has very unfortunately continued to
inject the drug calling upon the ever
suffering middle classes to sacrifice,
sacrifice and sacrifice. What is it that
has made the opposition and others
to indulge in a concerted and concen-
trated attack on the Finance Minis-
ter’s taxation proposals? It is parti-
cularly the one that leads to the levy
of excise duty on fertilizers and the
levy of wealth tax on agricultural
holdings.

Madam Deputy Chairman, it can-
not be controverted today that the
urban sector, relative to its income,
pays the highest tax in India, whereas
the rural sector fortunately has es-
caped this burden for a very long time.
The Government of India, having in-
vested crores and crores of rupees on
the development of agriculture, what
is it that it gets in return from those
that get the benefit from it? Avowed-
ly, the small farmer is not affected:;
on the other hand the small farmer is
exempted by the Finance Minister
from the operation of the agricultural
wealth tax. But if the large land-hol-
ders, the richmen, do not want to pay
may I ask who else can pay and who
else will pay? Government has to find
the revenue. And the Finance Minis-
ter justifiably did the right thing in
imposing a wealth tax on large agri-
cultural holdings, which would ulti-
mately equate them with the property
holders in the urban sector as well.
He has proposed a levy only where
the individual land-holder has Rs. 2%
lakhs of wealth and where a joint fa-
mily possesses Rs. 3% lakhs of wealth.
Certainly, it does not affsct the com-
mon man or the poor agriculturist. If
you take the general average, only 1
per cent of the total agricultural po-
pulation of our country comes under
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the purview of the agricultural wealth
tax.

Let us pause for a while here. What
is it that motivated the Government
to mmpose a levy of agricultural
wealth tax. Today there are about
Rs. 2,000 crores of additional surplus
of agricultural income in the hands of
the public and that has not been pro-
perly channelised or harnessed. If
this additional amount of Rs. 2,000
crores is not <channelised or is not
properly harnessed, then it will, in the
immediate future, have an adverse
effect on our general economic condi-
tion. It should also be remembered
that less than 20 per cent of the agri-
culturists have a share of more than
60 per cent of Rs. 2,000 crores of
profit, and when they can well afford
to pay, why should they not be taxed
is a question for the critics to answer.

The criticism of the levy of an ex-
cise duty on fertilisers has rent the
air and the most vociferous has been
not only from this side of the House
but also from the other side of the
House. I for one do not subscribe to
their view. After all, as the Deputy
Prime Minister very rightly stated on
an earlier occasion, what is demanded
of the small farmer is only Rs. 4 out
of every Rs. 134 that he expends on
his own agricultural holding with re-
ference to fertiliser. And when the fer-
tiliser by itself as an input has contri-
buted in a treble or quadruple form to
the increased yield in his {arm, what
is wrong in the Government asking
even the small agriculturist to pay 2
to 3 .per cent of his total expenditure
by way of a levy that the Finance
Minister proposes to collect from him
for fertiliser? I feel that even the
small farmer when he gets so much of
benefit from the fertiliser is bound to
contribute in a small way to the growth
of our nation and the economic wel-
.fare of our nation.

Madam, the criticism that has been
levelled against this levy is not based
on economics but I would say that it
is politically motivated by most of
those who argue against this levy on
fertilisers,
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[Shri R. T. Parthasarathy.]

Madam Deputy Chairman, I have
been appealing to the Deputy Prime
Minister on behalf of the middle
classes persistently and consistently
and also insistently, and the Deputy
Prime Minister never gets tired of re-
jecting my appeals equally persistently
and consistently. May 1 once again
repeat my appeal to him and find out
if there is a soft spot in his heart so
that that soft spot may bring benefit to
the large section of the middle class
people, the Government officers and
the low-income group? May I request
him to consider that he should accept
the Bhoothalingam Committee’s Re-
port by raising the income-tax limit to
Rs. 7,500? If he finds any difficulty in
that, may I ask him to raise that limit
from Rs. 4,000 to Rs. 6,000 at least.
This will, in a large measure, receive
national acclamation and at the same
time will annul the prohibitive cost
of collection which bears no net in-
come to the Government ultimately.
It would also streamline the adminis-
tration. I do hope, when the Finance
Minister replies to the debate, he will
consider my request, and not reject it
totally.

Madam Deputy Chairman, the Fi-
nance Bill aims at our country’s sco-
nomic recovery and industrial growth.
The Bill has given a thrust forward to
our developmental programmes and an
incentive to augment production as
well as exports. It aims at realising a
production-oriented economy which is
the right way of approaching this
complex problem. Our attention
should be focussed, and rightly so,
on the economic issues, and therein
lies the future welfare of our nation.

I would like to draw your attention
to the fact of our national income
which at current prices has doubled,
having 1961 as the base year. But at
constant prices, the national income
increased by 25 per cent only. What

is necessary is that we should try to’

minimise the gap between the two,
and only when there is no gap or
when there is little gap, that will be
a signal for the prosperity of our
country. To achieve this, it occurs to
me that there is only one way, and
that is to concentrate on development
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investment whereby we shall be able
to get quick production results within
a period of three or four years. Only
then will our economy be stabilised
and it would get, what I call, a for-
ward thrust. This is the crux of the
situation and in order to rejuvenate
our economy our economic standard
and order, we should make our eco-
nomy production-oriented and quick-
yielding developmental programmes
should be instituted forthwith. The
Finance Minister’s measures go a long
way in achieving this end, and hence
they deserve our support.

Critics are hard on the Finance
Minister for levying both direct and
indirect taxes. Whereas the State Gov-
ernments vie with each other in de-
ing an increased share of income from
the Central revenues they at the same
time do not want to impose any tax
whatsoever. And 1 attribute that the
reasons are only political and nothing
else. When the resources of the States
are said to be rather poor and they
do not want the Centre also to in-
crease taxation through the proposals
as initiated by the Finance Minister,
how else are we going to find finan-
ces for our Plan and programmes? I
would only request that the States,
instead of criticising, should appre-
ciate the position of the Finance Mi-
nister, and they should not take the
position of the younger boys leaving
the elder brother to get all the odium
and themselves getting all the praise
and if that is the attitude of the States
it is nothing but what 1 would call a
child’s play. Today we do not find
men to speak for the country as a
whole; we find opinion reflected on
the floor of the House and outside
advocating the cause of the States.
But T would tell the hon. Members
that it is the Parliament of India that
is the right forum from where we
should project the nation’s image and
only by that can we build up the pro-
gress of the whole nation, towards the
realisation of which the Deputy Prime
Minister’'s Budget proposals and the
Finance Bill have come not too late.

Before I conclude, T would respect-
tully invite your attention to the tax-
ation proposals of last year when ]
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had the honour of speaking on them.
I compared the Deputy Prime Minis-
ter to an artful bowler, and this Bud-
get and the Finance Bill have reveal-
ed to the world that Mr. Morarji
Desai is not only an artful bowler but
he is a complete all-rounder who can
bowl any one and who will not allow
himself to be bowled by any one be-
cause he always plays with a straight
bat. In spite of insurmountable attacks
by the Opposition upon him he con-
tinues to remain not out and hence 1
support the Bill. Thank You.

N g fag FerQ (Do) -
Irawafd AgEaT, ¥ @ wEAd
faswr, g ®T Hag @@ @eqd W
g fFar wr g, fadg s g
wiay fadg @ g F w9 &
pric SR CC RO Sl b T
UE-HY g 9¥ 4 FH &IA &F,
STH W F @A FIgH BT TFT
¥ g WEA 9T AGN AT qFA | TE
T femr omn g & oS dFm-iud
FOFIT FT A0 § IqG A AqA
FII FIT gH TF THRIE TE<
T 9EgE M E, 115 TXEE % <A
T® AWM 97, TO FAAA I AU
g A Aeq W ¥ e A9 AFEA
F fqu | @9 g7 39 T9T & FIER
F4 & fag a9 R 7 BR
arm &, feamr as o ST A
qEa@HFAT T &1 F W AV
w1 A THH FHaT g fF ouwF AW
% T oW gU W UF T AW
g Y g A OF O AT q% 95T
T g fF waw Aremw ¥ foaer
aget g =gy Y maEa 9

FH I AT g1 T UF TH @A
#r 5w g f& fomar aww gaEwr
T &A1 A1 ‘
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faar T fF 99 gw @1eT ==l 3%
fag #7 @ &, =19y @ faw Fwwr
0, TR F A9 & fqu F Q@
g foe ag % g awar & f5 &w
IR BIT &, FAT TFTHRT ¢ EFT

FORT 9T AT & I FURT F TA-
g7 W owg ¥ ST 2, 70 wfqwe
T OR | oA ¥ A wmN
o ¥ 1 FTW AN AT | TG ST
g F o9 7 gal fer m@m o
TF fea@ vy w@wr @ &
¥ ¥ OIEHT AW fEEe
T TF AT AN gw @Al
s+ faq fear m@r & SEe @Feg
¥ A w®EW F g qx qfsmw
UFTSCH FHET A ST GIAIE HIH
F grag ¥ oAvAEr fooe ' owgr @
U JYT FAT  AFN IAR T
T g fF 13 a= F a® W—

“The Farm has still not been able
to work out a proper crop pattern.”

g FAFT qEAT FAE | ZHUA g—

“It also raises the basic question
as to whether the site for the farm
was correctly chosen.”

TAFT Al JT FEE g, 98 T ©
fF ag & @1 &% ¥ @9 & I
T

“A comprehensive flood protec-
tion scheme has yet to be worked
out thirteen years atter the farm
has come into existence.”

Wt e st TEE soEA faw g
s am W A

“The arrears represent

nearly
662, of the farm’s annual

income
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[ g= fag "]
dgring the five years ending 1967-
68.” .

fox g 7 o0 F T § wg

O g ar zAr Faem qd o
WH a H g v g fF oA
W oawg ¥ fF e wwmd guE
free & faatd & Jord @ o
(F@ ®d & fau oF FUT ¥
F EH ARG gEEI A gE)
wfw gad famr =@ a@ &

for ffu gu 5 @F @@ W
. AF g oA aEr ™ fitwe
§ e Ao #T Sq9E FXA &
fae o =m #1 9o fawr) @
T ¥ g0 TR W W W
g7 & 99 fgam # =@ #)
T@F I H IVHT FEAT & O IEET
Farr fgEeRw &t 75 @@ ¥AQ
FANA F qE AGTL NN S IX IT
®H &1 qr wigsy AT & 2
gTTT wH F FIX H 21 UEE
g TRifaE #T W B T IEET
fed a=w 360 @@ & 29.21
qEG F gA ¥ AR A &
®H 9T gH 38 UEE Sl TRIHIT
T W § a& “prolonged
droughts are of frequent occurrence.”
A7 S F dT O g A
ga gafae wE @ f& s9 oar
BH F TN AN qF TATH AR
T Fvg FIT FT AT faay ™y )
Fw & g & gav @9 fxu afew
T IFIR F @9l & fau w9 foew-
TR Z| & gamar g FOw av A3
g1 W ITF IWT fFU qUw @@=t
F g § FAG ACFIT T T
M I% SqC FqG I & AT
FX @ Fg 3fag ad wdi@ v

1968-69 & ST UHF Tl
FISAT FATT g5 SEH A 99 WTE
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g fr foaar Sewow g o@fw &
qF ¥ =Wy ¥ IaAr AG FAT
7z Faq Y F G« § & T,
wleagaR & g7 WO fq@er
3ATEA g9 HIAT ATRT ¥ IaAT AdY
AT | Ferma Y faem g\ =Ea
g 3FAT AE FET, 9ET AR AT
T fqgar qsg w@r A 4@ g Ag
g 73 39 A F1 d3q § [
wF-gTEr Ao & fag i gwdA W
w57 fafeeq fFe ¥ g9 @ a@ &<
oT W & TRAIEE WG A QA
T g 8 Wigwa o, foew @
g 7 gfgwa w® 9L WR 39 AW
68-69 & T ag 5 Wfama ¥

‘wfuw A N oA ¥ oA W

T F ghq g fF ogW W oA
ardl T TelraT & g fqE Fr
93T ¥ @@ wwar g fF WK
FORI A AIGT Aga wedARa A
A3 ¥ AUl FWEA qgr A q9
W § wwman § fF wEene AEe
ufFefadt &7 aF ¥ W@ FT FIA!
9T gW A @ A7 &R q I,
T+ aR ¥ f93F FT SR FET
Tifer | TR @9 " §o AsfEd
g T wAaufed g1 SiefRd
TR 9 @91 FXJ GHT R
g graT JfRT seMsfed #ERes
9% @91 FIF 9T TET Igq qraAw
M| we e WA qw &
T AT FAL AT A A9
T § 1 WS WX HY & &
¥ feu o fdy o1 wwR F fawm
¥ P & o9 o 9 F9dr @
Y g TEF( =T g A Gar
WIT § UF we® FgAX & €9
¥ I9% F@ W IO AR 9 JW
F T W1 I T FJI@IEA
FA@T §, S o A faw g W
g et «% @ai 7 ofefeufqdar
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g2 R M % gig & mmm g
0T S8 AT W T Fy W
T A/ AR @ OTER F AR
FE A A SO IEw
FROT GiaES ¥ AR wem o §
q Sfad 1 9K gem | e
FET W oA gl dW s
Joer ofFefadr @ gfg #78 amr §)

fac wdr #gew fram & g
T AT gy 4% w1 fase AT gger
ITEART FAT AEN &1 R mu
¥ WC g ¥ & faem s ¥
ST FF ATNA uiERfadr '
Feledd FL FHAT £ 1 IgET OEr
FH FT AET JAMNMT | @ oW &
A SqUHT W A UF agd ae
ESE RN UL L A
T a9 U w39 faw ¥ fF s
9 Hq FX g@TA @ q ST
FIA AT T @ 81 T ¢y oY
e ¥ 7, fwfae 3@ wr 2
FIA @A GAF AR &Y
TR F AU 94X gH AT H7 qa9-
FAC T AT FT TFT | AN H
W FF TR FAT TAT FT IJTGNT FIHA
T, A IFC A Ud Ul
FT OFH ITET FT KT 1
TF FH T THFX K qaE &
W A A WRE AET FAM
a9 q& IH QW I I TG =T R
v fedt g3 s W @er Ag
FC TR, Tg AU Y fAdsT @
gk gwfeg & =g 5 3 fww
¥ ™ gy B faEar &2

9 1964, 1965 AT 1968 F
e ¥ IO FBEA AB! gR, A(wA
1966-67 W 19 9YEE HEA FT
W ogr W qr S Aas W

AT g F FgT qIT BRI W
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FE 21 W THFR F gAY Ty
F A% N I FT T FE qwAr
g AR W SR ¥ Faw zH oare
TET WISl F WA I fayr @y
¥ ¥R oA A d oy ¥ fay
SEISIC B B (R B
marg%zrgq&ﬁa@g,
T T A Ay afrmers 4@
AR TR R & @ maw & g
faeme Fr =fey
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E
g

-3
£y
4
|
|
&

25, 30 a9 T IHT TH AISAT
T & § 0 Ok evifas
& a9 A oiweas a1 7=
W afee ¥ g § A 7w A
fFar & a8 20, 25 a1 30
I A @A A fray
& WA T AT G A
afefr 21 #W ¥ ww zm
T FT W AL FAT
% fF9 a® ¥ vefew
A ST ZW fRE aw

Wﬂ/m
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EC

.
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qF-3
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[+ g fag wreTd]

g o g e w /gl 25, 30
F§ G g gE AT AW AT F
frgir & TR GEEM ¥ W
¥ affq W@ aF ITRIE TRT A
W%meﬂé@m
a9 aF 9§ I9 F1 IS AG HL qDe1 |
agr%ﬁﬁﬁ%aﬁ’ﬂs@@ﬁsﬂ%
forir w3 A T TS SR F1ed
mwﬁqr&aqawﬁéa%

o
E
a
E
|
4
3

afser TFTSEE FAE AT 557
fqE ¥ v Afmw & S0 WS
mgeﬂaﬁmsﬁmmﬁﬁ
fear mar &1 & =gm R F
T A AT g @ & AT
oA ®1 3@ gEg ¥ arEe ]|
w%waﬁwmﬁmg
fF:

“There 1s a wide varation bet-
ween the estimates and actuals un-
der some of the Principal Heads of
Tax Revenues.”
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7g IR W fFar g

“There 15 scope for mmprovement
in the technique of estimation by
the Tax Planning Cells in the
Boards of Direct Taxes and In-
direct Taxes.”

7t o 7y few @ A d g
ff SCHX FT q9F T FTEI(ARATHT
F oM W Tg AT AT Tg ATHS
gt agr 2 foew g o 186 97
O w1 gAlR W FowEd §
wE HA AT |
3 Frew i,
40 FAT TGAT FA FGAT FHT
& AT g AfdwE g F#
@ fggmm 7@ ¥ W W OEH
TiRar & fae FAT AnfEd

g gefafrefen caafeae #i
qaIY F g W FT A A AR
o oW % uefatwfar fowe
FeA &7 s g fw fowew 5, 7
qET ¥ wEE I & mfeEd # g
TF ZH § q@ | "o To wHo MiE-
a9 Y €T 34 g IRA A &
fe 9@T 1948 W FAA 803 AT
TET 1966 W 2575 Fso To THo
arfees & @ ar faadr &
¥ oEW T@ AREE W g AT
¥ gw F1 fa=re FvAT Arfed A
#Ffadz ¥ wex frad Ady w =nfed
77 @ NAEFa FEEw= AT &
feaefi 4, 98 a a% & qEA
AT F WER 9 qF AN AT AN
59 ¥ 5T 4 S q1 98 OF g fau

frafr & at ¥ gx fafem =0 &
faar F<aT A1y | FEA SAATIT
I A1 g1 Fg HC gH ATd
feafs #1 fomm 7 vy & &=
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TY AEET 3 T § oz frew 16
et W1 W FE F AGEN A
qeqT FeAT ag UE oAl A g fF
g & a ¥ gg &1 AT &
faare Fvar =rfed

qFOF S AR OGN 9A T
§ AW ST F q99 ¥ g F TG
faare w1 =fgy f& s &1 W
AT & TET 21 F g U7 SR
F AR W Fgemr wgm 5SS
A § Gleargey FTOARIA 9
T FE FHATA! w1 uww-afn
THE A% AT I F A T HEer
frar o #fate FT dEaAr gan
7T FBT FT AISAZ Fgar ¢ 5 aw
g & S F oAET F fay
e AL T g FE F s
W AW # WTgres A@r fEm)
ar faaa e q@ & srarTE
g ;I FET G 3qq aoE o
I F FS dOT AT feEm g
I A IO @A TEI 3 gl
@ & fefiom #1 FrOrw 4@
AT AM FE A I ¥ oaqy F
F|AT g, AT TH I FIURAE HI
T FT dfeaw owadl ¥ HR afwar-
T F AT ¥ FW J FH TAGHE
w1 ot Fenfafafesy 9 & fay
gieg T JMET 39 § a4y
EHIT AT ATEAT € T T AT
W F HEAT 7 |

zfema artaer #1avvw w1 faE
FIT AUA TREHEA FH T aaAA
wreafa F fgama ¥ uw AW F7

Jeer fFAT 21 =@ & AW 100
97 86 & 79T ¥ Fgr & f&
“The Committee are surprised

that an orgamsation of this nature
and experience of the Indian Oil
Corporation which  has to make
large purchases tound itselt helpless
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to secure compliance with the terms
of the Purchase Order and recover
adequate compensation from their
regular suppliers for breach of con-
tract.”

el F# # weafen 2 F e oA
a9 ¥ I FIORTH F FEI A
arard Iufead g @l § WY gvEe
@ & FE & v a4 @
qr W g1 & =gm & owmr
g & faam #:)

T8 & T ATS WEAA (A
FT AT T aTq H q7% A FHE
FET AFT—ITAH & FH
F g & yF1 IT A UF AW
agr & WY o @y # oA fgAe
frars 2@" & faw| ¥ 991 39
#1 fer mam & A feam A A

g wfew agr & affeafmar @
2 uew faferex wgRT 3@ W
ff | UF gES WeAT & FRO SH

T ATH AT 92T F OIH AT A
aug %Al § AafEd o1 oEwes #y
M i T IWAYT TR AR
qrEETST F IAERD AT @ FT WA
w fF ag ww AW A w3
TeEaE & qfeswr o= 71 B
AR F AT AT FA FHEHE &
T oww gy wwe fmar oqar g
fF ¥ Wy mwfem & owl R
faq mdr oY 7 fuwdy S FT@ET
fear ar fF g1 vF mrEEr A @
F oad ol ¥ & WA fw
g TN TR & R RSl
T o&r oty 1947 F TS W
FTAIT F T T OFAFEA QT AT
d 5 @ wIEAT W@ A "7 A¥
71 w9 #a Afeww femdde
fet #1 wmag AR TETsfeR &
FT 94T AT AT R &
ofefg @@t & a1 #0E

A

a4

e
Y
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APt @ w@ gE & sww | e

frarax famma 97 aF N 99 &
@ & W ag fmr s @ #/
TAEAT F FOAA qEA Al A AT
ff ag v@ & W AR 99 77 &
T W 99 9@ § WAt Fed &
fe s/ & 78 W), w9 q=r emfew

AR qI aeEe & FHfaw ER
af/ & agT g1 |

¥ Fa@ wREA H AW T@
ITEgaT AfdT S A FT ASEHA
Iq TATH FT ART FEY H T F
b Fg g F W@ A dw uw
for & 800 @RT W WX W WX
gl w9 ¥ wEry § 9dr fayor #
440 BT W | T FTATAT AT
F oqg@ew ¥ fF g ff 39 W
16 At #X w7 # 16 1 H;iwST

IR 3Y W JqO9 Fr e F

agT TE
T | A9 TERT G HIAET
gz & 3f@T 1 1969-70 %o ¥
FIE WW AT T IH AW &
far & 7 7€ &, 7 guwr afwdr
20 F T TA@ &l HE  IASY
g W17 W FTH AT QX FIT Y, JOT 4,
SedY &, sATaglvFar & Aty 9% qI7
FIAT TEAT | 39 TAT®F T gITSHI
Y cgEEaT FE O 1 F=H W Y

l
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»q4

t o feA W g W A @
g1z 12 #Ww ¥ w & FAA
3T Fgd W ¥ Frs fmaifafafady
quTE  TE gar|l ar W W9
F T FIA F, T ILET &
0 FTA T, A WG AR IS
FT A9vT WA &fed, TE A
oy fAdgs & §

% FqEIY A UF A
T WTF WA § @Al AEr
fr =@ AT el & e W
T A% g9 A% fav ¥ A wed
A9 A% @ueT & AL AGT
gere 7R 3@ 2 fF owe wrEd
T rArA F FqfEmw Bt 3H



2091 Finance

dTH 9% &6 §Y ¥ GEEHEE &7 o4
AT fFar & 5% Sad I Fer g

(33

. a series of new tax conces-
sions and any other incentives to
promote the location of small and
medium  industries in  backward
areas.”

TR GIF WY A AfFT

T T T X T ger @
afe R 3w & 5 s fae qanfedy
HRX TFAX F AT FIA ATAT
AT § SR IEET AW AG
e wifF oT Fwrese Q4
TH  GEE & Fvaew § g fRar
g & 30 wio uwo ¥ FIET AT
T W FY E oSy g fuel
? 9% 29 UWo UHo W I&@F A1
¥ FTEETH 9T S FIA A qER-
T R AR de oy W= fE
qEqT § SR TEd A A HEW-
wT &1 T AORF sifad s
A o fr qg A RS & g
geaT 97 Afew wOw gEr o faw
wfaw § fregww frmm g wwmew
¥ fowr dfer ¥ v w7 %
F AEH F HfFF F ST UE
wgfrag @ 98 T & T
AOE! T 9 AT A=Y FTAT
iy | (Time bell rings)

g FHE A T TR F
JFas ufemw & 97 game fean
g\ =Y gaE for & B oww
A SWEl 9¥ Fg W AT ATZEA
7wy Qe A gEd TR W™
FLGTAET ®1 @I g F FT7 7FT
4—10 RSS/ND/69

[10 MAY 1969]

Bill, 1969 2092

{fFT ot o SEr X W AW
FLGMT @ HIAT AEA ¢ A9
foiw  gfagd wewm  wfsa) &
o g 5 wR gw T gamEl
w fEe W @ ¥ 3% ogEE §
fF @ SreFwm e agw @FAT §
U AFHTHTROr & T ST F=T

¥ al oy g oawar R
HdY Y ST g F FIT WA
§¥ T@T A @|AEl FT ATET FA
& fadr wwr oot &t 1 qud &4

gAY 39 F ATAA | 99 99 g
1 wF yaae g7 fF ey St &
T # AN TEAM FT A9d &
fe 7o ov dF A T, SEE-
IR aegEl 9X & AE W
afe 9z @9 a9 B I AN AA
dar Far & sar fF osgmr W A

oft wgrar ) (Time bell rings)  Fas

I T 4 T WA A 08
feama #t a@ & 31 TF ArCATTH
M TEr AR SE a9 ¥ W &
foad /@ q1 aore w1 G99 FIF AT AW
IF GTHE AT SR | gAfAd
M FE ¥ Al F AT wa F
fF oo dqoM @RET 9 @9 ¥
¥ wevisfRa foeen e SR
Sq AUET FUT F AfgF 97 ;T
T @ fofera mmewr w w0 g,
T A= 9% AT § AR T & TFAT
FfF oo A o T ow ¥
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[+ grav fag derdi]
feafg 31 ag a1 Faw omr g f&
T awE & gHi & fREy Ave H
qeErTE FYd wMd 9w e
g7 I WSed &1 Ry Ve
q zFAT FIA FI FMOO FL AT
o Y A ¥, oF 97 wrav 9w,
A, @ ogw A o9v fgEr
FIY T FEEFAT 2

T g fFam & 9w, e
JE@F F T g 9 og9N @9 F
a9 @ gEIL O OWIY % UF S0
W T OGS F, A ARIAY P, T
97 ¥ Fer Y ufefEy & fay
FAMAAT A AT A g, IR
ST K g e O G4 A9 TH
F AIRE WA FaU, GO T
F I & AT SHA T qaT ENO,
IAF F T KV AT THEATHT F,
AR AT Y, e SrEfrfady
F FGA H AgE fAeAm ) @ AR
T argAE 9T fame A8 F9 q@
qF dea1 g1 @Al AT Fgar gl
d/ vF nar fauin afEew @9 F%
ger g1 sren fF s 7 oew qf
a& faer mawiy | (Time  bell rings)
W oawEE F fFow owme @
iff wmw faw # Wsen qv
faar g frar & swfaw & o
fadrg Fvar g1

SHRI M. M. DHARIA
rashtra):  Madam Deputy
man, when several serious problems
like poverty, unemployment, educa-
tion, housing, water scarcity and seve-
ral minimum needs required for hu-
man  beings, are  confronting this
country, I fail to understand how it
will be possible for our Government
to meet these challenges with the pre-
sent economic policy which is noth-
ing but a status quo policy. Until and
unless we accept the path of a dyna-
mic chenge in our economic policy, 1

(Maha-
Chair-
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am afraid, it will not be possible not
only to solve these problems but even
to save the democratic institutions
and the democratic path that we ac-
cepted in our country. Madam, I have
decided today only to confine myself
to the taxes that are levied on fertili-
sers. When in this country we have
been saying that soon there will be a
green revolution, that this country has
already started in that direction, I feel
that this Duty on Fertilisers is a red
signal and a red light when we should
take this country towards a green re-
volution. T feel that the Government,
as it has sympathetically considered
in the case of the duties that were
levied on power pumps, should also
have sympathetically considered the
duties that are levied on fertilisers,
So far as the wealth tax on agricul-
ture is concerned, I would make my-
self very clear that 1 welcome the
move of the Finance Minister of levy-
ing a Duty on Agricultural Wealth.
Wherever  wealth is  accumulated,
whether in the rural sector or in the
urban sector, whether by the indus-
trialist or by big farmers, having re-
gard to the various problems of this
country, if they are to be solved, the
Wealth Tax shall have to be accept-
ed. Therefore I welcome the move of
the Finance Minister of having a tax
on agricultural wealth but at the same
time I am here to record my protest
and my opposition towards the con-
tinuance of these Duties on Fertilisers.
It is being argued that if some other
sources are made available, we are
prepared to reconsider this decision.
Here T feel that the Government have
failed in understanding the economic
problems and the economic solutions
that are at the disposal of the Gov-
ernment under even the democratic
constitution that we have and from that
point of view I feel that the Govern-
ment should have reconsidered these
duties of fertilisers. Fertilisers are not
only being used by rich farmers but
they are being used by the poor far-
mers also. I know the Konkan area
very well. The Finance Minister knows
every taluka and even every village.
In all those areas there is no irrigation.

Land ceilings have been properly im-
plemented in the Konkan area. There
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are no rich farmers but almost all the
farmers have taken to fertilisers. That
is my personal knowledge and they
are all depending on the rainfall. I
the rainfall does not properly fall 1n
time, many times fhe whole crops are
burnt because they have gone for high-
yielding varieties and they have been
using these fertilisers and they are the
worst sufferers if rainfall is not there
for the crops. Under these circumstan-
ces to say that it is only the rich far-
mers who will be the sufferers if these
duties are levied is not correct. Be-
sides. if we look at the various dis-
posals and purchases of fertilisers, it
will be seen that in Maharashtra,
Mysore, Gujarat and Madhya Pra-
desh where the irrigation is hardly 12
per cent. or below, they are the best
possible buyers of fertilisers. So it is
used not only in such areas having
irrigation and it has gone to all the
corners of the country and we should
be proud of it. With the new science
and technology. ..

sitagy T (ghemr) @ arfr,
oY, oW W FEF 7

SHRI M. M. DHARIA: I come
from a poor family. My brother him-
self is an agriculturist. I am an advo-
cate.
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SHRI M. M. DHARIA: May I
tell my friend that I am an advocate
but my brother himself is an agricul-
turist. 1 am concerned with agricul-
ture. Because I am an advocate I
canpnot go for agriculture but my
house, my family is concerned with
agriculture. So T know the problems
of the agriculturist. I am proud that
I am from a family of agriculturists.
My point is, it is not only the irrigat-
ed lands but unirrigated lands are
also using fertilisers and the new
science and technology are being ac-
cepted by the villages. So far as the
prices of fertilisers are concerned, you
kindly have a look at the tremend-
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ous rise in the prices of fertilisers.
In 1965-66 ammonium sulphate was
Rs. [,800 per tonne in 1968-69 it is
Rs. 2,400 per tonne, Urea has gone
up from Rs. 1,396 to 1,870
Potash has gone up from Rs. 505 to
Rs. 808. Superphosphate—of course
they are in pounds--has gone up from
1,321 o 2,077. So if we look at the
steep rise, the prices have gone up
from 100 to 150 or 160 per cent. and
that way, in some cases they have
gone to nearly 200 per cent. So, in
this iight, when the prices have gone
up and particularly when we have to
compete in the world, this House
may be surprised to know that our
prices of nitrogen fertilisers and phos-
phate fertilisers are the highest in the
world. If we compare ourselves with
the USA, Germany, France and even
with Pakistan, the House will be sur-
prised to know that in India, in Ame-
rican cents, the prices of nitrogen fer-
tilisers are 36 cents. per kilo and in
Pakistan it is IS cents per kilo. Sc
far as phosphate fertilisers are con-
cerned, the prices are 34 cents—Ame-
rican cents—per kilo and in Pakistan
they ure 18 cents. Potassium fertili-
sers are [0 cents here while in Pakis-
tan they are 6 cents. So it is for these
reasons, namely, that the prices have
gone up. that the farmers have recent-
ly started using fertilisers, that these
Duties are bound to discourage parti-
cwarly such farmers who are having
their farming not on irrigation but on
rainfall. So from this point of view I
oppose these duties on fertilisers.

Besides when the Government ar-
gues that there are no other resources
available to the Government, I fail to
understand whether the Government
has taken any care to look at the
other resources that could be avail-
able. Take the Wealth Tax. The cor-
porate sector in this country was
brought under the Wealth Tax but
that was afterwards removed. 1 make
a demand today that the corporate
sector should be again brought under
the Wealth Tax and right from 1 to 3
per cent. if they are properly taxed on
a slab basis, an amount of Rs. 50
crores—that amount which would be
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available from the duty on fertilizers
—would be available to the Govern-
ment. I would draw the attention of
the House to the Death Duty. Has not
the time come in the country to decide
and to prescribe what should be the
maximum Wealth that a person should
inherit? Today if I am born in a rich
family, I inherit all the property ex-
cept that amount of taxes which are
not much. I make a plea to the Gov-
ernment that Death Duties should be
such as would not allow anybody to
inherit more than the prescribed ceil-
ing on property. There should be a
ceiling in the urban areas, in the rural
areas and there should be a ceiling for
agricultural properties and there should
be one for the urban properties and
no individual in the country should
be entitled to inherit property which
he inherits today, to the tune of crores
and crores of rupees. Why is it being
allowed? In the democratic set-up of
ours, if one is to get all possible oppor-
tunities because he is born in a rich
house, how can we say that it is de-
mocracy or socialism. So, from this
point of view why these sources are
not being tapped?

Then, Madam, coming to black
money, I have been insisting on the
hon. Finance Minister-—and here 1
would like to clarify to this House
that when I say “‘hon. Finance Minis-
ter” I mean the Government; it is not
an individual, and whatever I have to
say, it is against the Government and
not against any individual—I have
been insisting on Government since
long that black money is invested in
huge properties. If the Government
takes into consideration the property
deals of the last fifteen years involv-
ing amounts of, say, five or ten lakhs
of rupees, and have investigations in-
to those property deals—all property
deals are registered because they are
by way of deeds and therefore the
prices are noted—matters will come
to true light, and I know of several
transactions where the real amounts—
the properties are worth lakhs of
rupees—where the real amounts have
not been shown in those property
deals. A property worth two crores of
rupees is only shown as forty lakhs of
rupees, And here the Government can
come in. Government can catch hold
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of those properties and Government
can have a proper assessment of them.
Even under our present Constitution
Government can say, “‘Yes, these are
properties of which you have not
shown the proper price.” Either their
proper price should be shown and that
large amount should be properly tax-
ed, or Government should take over
such properties at the registered prices
and Government should auction such
properties. That way, crores of rupees
will become available at the disposal
of Government. Instead of taking
such rigorous measures I fail to un-
derstand why the Government should
come in the way of the poor agricul-
turist, who is just turning a new leaf
and is just enjoying a better life—the
green revolution for him has just
started—with this levy on the fertili-
sers that he uses in agriculture. If this
fertiliser is made available to him
tax-free at this stage when the green
revolution has just started, I have no
doubt that the agriculturists would be
able to give a new turn to the whole
Indian  economy, and at the same
time it will be possilble for the Gov-
ernment to unearth the black money
which is that way hidden in those pro-
perty deals.

Then, Madam, coming to other as-
pects, may I quote some instances?
Take for example the molasses in the
sugar factories. It is a controlled ar-
ticle, and its price is seven rupees per
tonne. The hon. Government may
rectify me if I am wrong in my in-
formation that it is seven rupee per
tonne. Now, if molasses is decontrol-
fed, several by-products are possible
to be manufactured by the sugar fac-
tories, and then the price of sugar also
can come down. Then the Government
can also have the additional cess de-
rived from them.

May I speak afterwards, Madam?

THE DEPUTY CHAIRMAN:
You can finish it now if you can do

‘it in another five minutes.

SHRI M. M. DHARIA: I shall

speak afterwards.

THE DEPUTY CHAIRMAN:
You won't have more than five mi-
nutes now.
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SHRI M.M.DHARJA: If vyou
want I will finish just now and in only
five minutes.

SHR1 AWADHESHWAR PRA-
SAD SINHA (Bihar): Madam, let
him speak after the lunch break. It is
time for lunch adjournment. Let him
speak even for ten minutes after the
lunch break.

LALITHA RAJA-
Madam,

SHRIMATI
GOPALAN (Tamil Nadu):
we are feeling hungry.

THE DEPUTY CHAIRMAN: All
right, you may speak after lunch. The
House stands adjourned till 2 p.m.

The House then adjourn-
ed for lunch at two minutes
past one of the clock.

The House reassembled after lunch
at two of the clock, THE DEpUTY
CHAIRMAN in the Chauir.

SHRI M. M. DHARIA: Madam
Deputy Chairman, I was pointing out
to this House that various avenues of
resources were open to the Govern-
ment and if proper efforts are made
in the proper direction it would not
at all have been necessary to tax fer-
tilisers as they are proposed to be
taxed now. I was also referring to the
decontrol of molasses. I was really
surprised to see the other day that the
Governors of our country were allow-
ed to import wines from foreign coun-
tries, that too tax-free. When this
country can produce such wines I
fail to understand why such wines are
being allowed to be imported from
foreign countries.

THE DEPUTY CHAIRMAN:
Wines by Governors?

SHRI M. M. DHARIA: Yes, 1
read in the papers the other day. It
was in reply to a question in the
other House it had been stated that
wines and liquors worth hundreds of
thousands of rupees were allowed to
be imported by Governors tax-free.

1
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So far as prohibition is concerned,
this is not the forum to discuss that.
I can understand the policy of the
Government about that but in this
case when we are manufacturing such
things here why should we allow such
wines and liquors to be imported? If
the molasses are decontrolled and the
sugar factories are allowed to pro-
duce  by-products, that will bring
down the price of sugar and it is pos-
sible for the Government to have ad-
ditional revenue from the sugar fac-
tories in the country. I should like to
say here that the time has come when
we should pay more attention to rural
development. We can have a special
cess on the electricity that we con-
sume in this country. We can have a
special cess of 1 per cent., and ear-
mark the proceeds from this cess for
rural development and I say it will be
possible for the Government to get
nearly Rs. 50 crores which can be
spent for rural development purposes.

So far as the financial institutions
are concerned, may I make it very
clear to the House that our quarrel is
not with the expression we use? Whe-
ther it should be nationalisation of
banks or it should be social control
of banks, is not the quarrel. What we
want is additional resources for the
achievement of our social objectives
and from that point of view I would
like to urge on the Government to
again examine how these banks and
their credit facilities are working in
this country. When we see in cities
like Delhi we can afford to give Rs. 50
lakhs from the LIC funds for the
construction of a  building for the
Hindustan Times and such other
things, is it not possible for us to di-
vert these amounts for more produc-
tive purposes in this country? Can’t
you have a proper vetting of such
schemes? That is the whole issue. So
my submission to the Government is
that we want these financial institu-
tions to function for the achievement
of our social objectives. Morarjibhai
was described as an all-round cricket-
ter. I know he is a good all-round
cricketer. But today in this country 1
find that the Government Ministers
are functioning like fielders and the
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batsmen are the monopolists of this
country, They have their bats of mo-
nopoly in their hands and whether the
balls are googly balls or otherwise,
they have been batting so well that
they have been adding to their mono-
polistic empires and getling away
with tuns like anything, That is the
main point. If Morarjibhai was an
all-round cricketer he should also be
a good bowler and I would like him
to send such balls against these mo-

nopolists whereby their monopolies
would be curbed.
SHRI MORARJI R. DESAI:

There will also be Bradmans against
the best of bowlers.

SHRI M. M. DHARIA: My diffi-
culty is there should be some good
bowlers who can properly hit against
these batsmen and take their wickets.
That is the whole tragedy of this
country. So far as the financial msti-
tutions are concerned—whether they
are nationalised or brought under so-
cial control, whatever may be the
word used—the point is whether we
can make their funds available for the
achievement of our social objectives
and my point is that it has not been
possible for the Government to do that
and I would like to urge on the Gov-
ernment that they should see that
these funds become available for this

purpose.

Several other suggestions have been
made in regard to finding of resout-
ces. We have the import and export
trade. Here again if we use the word
‘pationalisation’ it will be said that
we are dogmatic but that is not the
point here. We are all aware that
nearly Rs, 400 crores are being gained
by these permanent houses of import
and export. I can understand the in-
dustrial houses themselves making
their own efforts in foreign countries
to create and improve the markets
for their products but these establish-
ed import and export houses and the
stevedore companies without doing
anything—because they are the origi-
nal houses—carry away all the pro-
fits and it is there the under-invoicing,
over-invoicing and all these problems
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arise. If this country needs more re-
Sources, instead of tapping such
sources why is the poor farmer being
taxed and why is he burdened with
this levy of tax on fertilisers? I say
the farmers should be given more and
more amenities; they should be given
more and more facilities. I do not
want to take more time of the House.
There should be proper direction in
such matters so that we can have our
social objectives fulfilled and this
politics of commitment very rightly
put in the AICC Resolution 1s the
need of the hour. Are we prepared for
that? When we say all these things
we are branded as extfremists, com-
munists and all that. It is not so.
What we are urging is the fulfilment
of our own accepted programmes and
policies and if for urging for the im-
plementation of such programmes and
policies I am to be branded as com-
munist or as anything else I am pre-
pared to get branded by any name
the people may like to have. I would
have no objection to it whatever.
Therefore my submission to this
House is that it is not a question of
branding somebody; it is not a ques-
tion of using some words but the
mMain problem is having regard to the
various  problems of this country
should we not be alive to those pro-
blems, responsive to those problems
and should we not be responsible in
our task? Madam Deputy Chairman,
I have got a feeling that the coming
Zeneration is going to be absolutely
frustrated. They are youngsters who
are just being thrown into the valley
of frustration. This year more than
24 lakhs of students have already ap-
peared for the SSC and Higher Se-
condary examinations and out of these
24 lakhs of students about 4 iakhs
will go to the colleges and 2 lakhs will
enter the professions of their parents
and the rest of 18 lakhs of students of
the age of 15 to 17 years will be
thrown into the valley of frustration.
They are educated up to matriculation
and in the next five years to come
nearly a crore of such youngsters wiil
be loitering in the streets of our coun-
try. What will they do? Why should

they have any respect for democracy?
We tunction in a democratic set-up and
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to mmplement these programmes is a
very difficult task 1 a  democratic
set-up. We cannot function like dic-
tators., Under these circumstances 1
feel that as representatives of the peo-
ple our task, our responsibility 1s
much greater than m other countries
where dictatorship prevails  There-
fore my submiss'on to the Govern-
ment 1s this Time 1s running short
and our younger generation 15 abso-
lutely dissatisfied and frustrated. There
are several problems to be solved and
if vigorous methods are not adopted,
and 1f dynamic economic policies suit-
able for the formation of democratic
soctalism n this country 1s not imme
diately 1mplemented, the country 1s
not going to wait, the people are not
gomg to wait and the whole demo-
cratic  set-up that we have in this
country will be m danger Therefore
1 would have to urge on the Govern-
ment that this status quo policy as we
see 1t reflected 1n the Finance Bill s
not going to solve our problems This
Fimance Bill, this Budget forms part
of the Fourth Five Year Plan. This 1s
the first year of the Fourth Five Year
Plan The other day m reply to a ques-
tion of mine 1t was stated that to solve
the problem of housing in this country
Rs. 33,000 crores will be required
This 15 the reply given by the Mimister
of Housing to my question. Now, 1t
Rs. 33,000 crores are required for sol-
ving the problem of housing alone, se-
veral such crores of rupees will be re-
quired for solving so many other pro-
blems and {rom that point of view can
we afford to go 1n this starus quo
manner? That 1s the whole problem
today which 1s being faced by us and
that we have to solve It is in that
spirit that T would urge and insist
agamn 1n this House that by this me-
thod 1t will not be possible for us to
solve the problem Agamn, I would
insist and request the hon Finance
Minister and the Government to re-
consider the tax on fertilisers. 1
would hke him to come with a revis-
ed Budget, after considering seveial
proposals which I have made and
which he 1s also aware ot Let there
be taxes where they should be taved,
but let the farmers, who have accept-
¢d the green revglution and who have
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been «ccepting new science and tech-
nology, have more and more advan-
tages Let them have more and more
freedom, so that their fear mm the
mind is not retained as 1t 1s beng re-
tained today. That 1s my submuission.
I am sure the Government will re-
consider the whole situation and that
the red light will be put out and there
will be a green light and a green revo-
lution Thank you.

SHRI BABUBHAI M. CHINAIL
(Maharashtra) Madam  Deputy
Chairman, at the outset, I would like
to congratulate the Finance Minster
for having given a number of tax in-
centives by way of extension fof an-
other five years of the tax hohday for
new industries established during
that period, continuance of the deve-
lopment rebate for another five yeais,
raising the amount of tax-exempt di-
vidend trom Rs. 500 to Rs 1,000 and
exemption of 40 per cent income of
companites for the supply of technical
knowhow to Indian business. However
I am afraid that these marginal bene-
fits will not give the economy the
kind of boost that it needs. Even the
incentives, 1if they are to be meaning-
ful, should be sigmificant enough to
mnfluence busmess decisions. 1 do not
understand the reason for hmiting the
concession on income for supply of
technical know-how to companies
alone Certain tax concession 18 given
to mcome derived by Indian com-
panies for supply of know-how ab-
road. Even here the concession should
be availlable to both the corporate
and non-corporate assessees. Simular-
ly, the concession given to authors,
playwrights, artists, etc, mn respect of
their foreign 1ncome brought mto
India should apply to all professions
The basic 1dea, atter all, 1s to 2n-
courage the earning of foreign ex-
change—whosoever does 1t  should
get the incentive

The 1ncidence of tax on mcome
between Rs 10,000 and Rs. 20,000
has been raised Tax on registered
firms has been introduced on income
between Rs 10,000 and Rs 25,000
These 1mposttions are very burden-
some Government should. n fact,
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have provided some relief to middle-
class tax-payers, in view of rising
prices. So far as the tax on registered
firms is concerned, it should be done
away with, as recommended by Shri
Bhoothalingam and also earlier by
the Law Commission because'it 1s an
unwarranted levy. In any case the pro-
fessional firms should not be taxed as
those in professions are debarred from
forming companies. For the last two
years the Finance Minister has been
placing a lot of emphasis on making
penalty  provisions more and more
stringent. 1 am one with him so far
as the objective of checking tax eva-
sion and ensuring compliance with
tax laws is concerned. Even if the
law is unreasonable, I would expect
the citizens to obey it and the autho-
rities to enforce it. At the same time
I would expect that the law is not
unreasonable either. Penalties for tax
evasion should no doubt be stringent.
But at the same time, they should
be commensurate with the offence.
This year maximum penalty, equal to
100 per cent of wealth, has been pres-
cribed for failure to file returns in
time. Is it justifiable? Will it not bring
many honest assessees to ruin? We
are. . .

SHRI MORARIJI R. DESAI:
How will an honest assessee come to
ruin?

SHRI BABUBHAI M. CHINATI:
Suppose a person has a wealth of
Rs. 1 lakh and Rs. 10,000 is the tax
or Rs. 5,000 is the tax. Hundred per
cent will be the penalty on it.

SHRI MORARIJI R. DESAI: Mi-
nus the exemption. One lakh is
exempted in wealth,

SHRI BABUBHAI M. CHINAT:
We are living in a democracy. The
penalties for defaults must be reason-
able, equitable, justifiable and com-
mensurate with default. The penalty
should be based on tax evaded and
not the amount of net wealth assess-
ed. I can foresee a time when the sta-
tutory minimum penalties will be so
much out of proportion that the De-
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partment will find them unmanage-
able. Moreover, since certain discre-
tions are involved, increasing tempta-
tion for corruption cannot be ruled
out. The other changes in the direct
taxes are procedural. But I do not
think they are deserved or desirable.
For instance, changes in the advance
tax procedure. Nobody ever com-
plained about the existing procedure.
Government could have no grudge
either since there was no leakage of
revenue. Where was the provocation
then to introduce all kinds of changes
in the advance tax system? There is
neither simplification, nor rationalisa-
tion. Such changes must be avoided.
And then why introduce them in the
Finance Bill? After all, the amend-
ment Bill is shortly to follow. These
provisions could be there, so that they
should be considered in detail. I am
avoiding the technical details because
in this matter I am opposed to ihe
basic approach and attitude. Such
changes act as pin-pricks, which do
good to none,

Indirect taxes on sugar and petrol
have been increased. These taxes add
to the heavy burden on the middle-
class. Besides, taxes on cigarettes,
electric fans, domestic electrical ap-
pliances have squeezed the family
budget and hurt the middle-class.
The incidence of ad valorem taxation
on free sugar is of the order of Rs. 40
per quintal. So long as this impost
continues, sugar will be expensive to
the people. No doubt, as regards
cement the Finance Minister has an-
nounced certain relief, but it is not
enough. Due to conversion from spe-
cific to ad valorem the increase was
Rs. 3.30 per tonne, but the relief an-
nounced is only Rs. 1.86. There is
still a gap of Rs. 1.45.

Then, again, the relief announced in
the Budget proposals in respect of
jute goods and tea is inadequate.
Both in respect of jute and tea India
is gradually but steadily losing the
export market in favour of Pakistan
and Ceylon, respectively, The situa-
tion can be remedied by a further re-
lief in respect of commodities. Our
export policies should be directed to-
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wards the promotion and growth of
trade than towards .revenue collec-
tion,

Then, there is the controversy re-
garding wealth-tax on agricultural
property. When the Finance Minister
announced this levy I was very happy
about it. I do not understand why he
has modified his proposal. Unfortu-
nately it seems he has succumbed to
pressures. I am not sure how far the
relaxation will help real agriculturists.
To my mind, it is the most undeser-
ved concesion to industrialists-turned-
farmers, Ministers and politicians,
who have played the game of tax
avoidance in the garb of agriculture.
If you want, I can name them also.
As regards the levy on fertilisers there
is a good lot of criticism. I am person-
ally of the view that there is no ground
for the apprehension that the tax
would inhibit the use of fertilisers. 1f
agricultural production is to expand
and the benefits of agricultural pro-
duction are to be realised even by
producers themselves, a great amount
of development of the infra-structure
is necessary. In this context those
who are benefiting today have the
responsibility to share a part with the
Centre so that the green revolution
spreads throughout rural India.

As regards texti'le industry, I am
glad the Finance Minister has given
some relief in excise duties on cloth
and yarn, but he has not gone tar
enough. What is more, the introduc-
tion of ad valorem system of excise
duty on certain varieties of cloth will
cause complications and lead to a
distortion of production pattern, es-
pecially as the incidence of duty
jumps up from 7% to 15 per cent on
cloth valued above Rs. 2.50 per sq.
metre. It would have been better and
more practical had he introduced this
system on a slab basis as in the case
of income-tax, so that the higher the
value of cloth the greater will be the
incidence, and the progression irom
one slab to the next will be gradual.
I am happy that the industry has been
included in the list of priority indus-
tries for higher development rebate.
But the development rebate at the
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higher rate of 35 per cent should last
at least for a term of five years so
that the industry has time enough to
modernise. Moreover resources have
to be found for the same. The textile
industry has been passing through
difficult times. It would be desirable
if the industry is included in the list
of priority industries for the purpose
of 8 per cent deduction in the income
assessable to tax.

Although I would be digressing a
little from the provisions of this year’s
Finance Bill, I must draw the atten-
tion of the Finance Minister to the
difficulties created by Section 40A(3)
of the Income-tax Act introduced last
year but which has come into effect
this year from Ist April. This is re-
garding payment by cheque in respect
of expenditure over Rs. 2,500. This
is unworkable if it is applied to tran-
sactions in commodity markets like
grain and cotton. How can you ex-
pect small illiterate traders to always
deal through cheques? Where do you
have the facilities? Where is the train-
ing and education? There is panic
all round in the trade and it is ge-
nuine. After all why should expendi-
ture be not allowed deduction if the
assessee proves it as genuine—just
because payment has not been made
by cheque? Cheque transactions can
take place only amongst parties of
long standing and known to each other
—not amongst strangers, I can under-
stand applying this provision to gene-
ral expenditure but not to purchase
and sale of goods in the ordinary
course of business. For the time be-
ing my suggestion is that application
of this provision should be deferred.
The officers concerned with the draft-
ing of the Rules should discuss the
problems with the representatives of
trade with an open mind and should
make on-the-spot study of the market
mechanism before making their re-
commendations. Our object is to en-
sure due collection of taxes. To my
mind the effect of this provision
would be just the reverse. Small as-
sessees will be driven away from ho-
nest and accounted business on ac-
count of the complications involved
in the same. It is very essential that
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in such matters we take into account
commercial  expediency, available
banking facilities etc. This was what
the Finance Minister promised when
he introduced the provision last year.
Government must give a fresh look
to this provision and the Rules, and
take care of avoidable hardships.

I do not understand why the Fi-
nance Minister should have abruptly
announced the proposal of ceiling on
urban -property during the discussion
on the Finance Bill. I wonder if 1t was
the proper time. The question of ceil-
ing on urban property is not as sim-
ple as that. Ceiling on agricultural
land has a long history, as ancient as
the hunger for land. Perhaps, it may
be argued, though I do not agree with
the argument, that agricultural land
is limited and therefore it must be
fairly allocated. Such is not the case
with urban property because vertical
expansion is possible. The availability
aspect is not there. This is one of the
several issues connected with this pro-
posal. T would insist that the propo-
sal, if any, be thoroughly thrashed
out before taking any final decision.

I would just sum up by saying that
the Finance Bill contains well-inten-
tioned provisions but there is scope
for improvement and change for the
better and the opportunity for the
same should be fully utilised in the
light of the suggestions that have
come up. Thank you.

SHRI K. CHANDRASEKHARAN
(Kerala): Madam Deputy Chairman
I rise to oppose this Bill, and my
first submission, Madam, is that we
should really try in the coming years
to have a holiday so far as fresh tax-
ation is concerned. Madam, 1 would
also suggest that it is time that we
think of a holiday in regard to fresh
legislation also because so far as le-
gislations which have already been
enacted are concerned. so far as taxes
which are already covered by the Sta-
tute Book are concerned, we find,
Madam, that there is non-implemen-
tation of legislations, there is mnon-
collection of taxes. Income-tax is in
arrears to the extent of Rs. 84 crores.
The total taxes in arrears come to
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about Rs. 300 odd crores. In this
state of affairs there is no moral right
on the part of the Government to
come in for fresh taxation and in-
creased taxation. This House should
know from the hon. Deputy Prime
Minister how much of the taxes in
arrears, income-tax and other taxes,
are proposed to be really collected
during the current year. The hon. De-
puty Prime Minister was stating that
machinery has been thought upon for
the purpose of expediting the collec-
ton of these tax arrears. To what ex-
tent that machinery is going to cost
the taxpayer this House must know.

We find, Madam, that in the regis-
ters of the unemployed kept officially
by Government the present number
of unemployed as registered in the
country comes to 20 million. It is a
very huge figure. The apportionment
and the appropriation of the taxes
that are collected have not contribut-
ed in any measure to a decrease in
unemployment. We find that as the
population grows the figures relating
to unemployment also grow.

Another very disquieting state of
affairs is projected, Madam, in the
figures relating to capital formation
in the country, The rate of growth of
capital formation has never kept pace
with the rate of growth of population
and after the Third Five Year Plan
when we were having only these An-
nual Plans, the figures indicate that
there has been in some measure a
stage of stagnation so far as capital
formation in the country is concerned.

controversial provision
contained in the Finance Bill is the
proposed levy of tax on the capital
value of agricultural land. I have no
doubt to submit initially itself that
from the economic and social point
of view, from the point of view of a
welfare State. from a socialistic point
of view, a tax of this nature should be
imposed either by the Central Govern-
ment or State Governments concerned.
My only doubt, Madam, is whether
in the existing state of affairs as seen
by the entries in the Union and State
Lists in the Seventh Schedule to the

The most
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Constitution, this tax could be levied
by the Central Government. The Note
that has been given to us contains no
doubt the valued opinions of the pre-
vious  Attorney-General and of the
present Attorney-General. 1 am awate
of the fact that both have agreed that
in view of articie 248 of the Constitu-
tion read with Entry 97 in List I of
the Seventh Schedule, the residuary
power is vested in the Central Gov-
ernment and therefore this could be
levied. But 1 submit that in view of
Entry 86 and the wording of Entry 86,
the residuary power that is contained
in Entry 97 and article 248 of the
Constitution may not be available,
because Entry 86 specifically states
that taxes on the capital value of the
assets, exclusive of agricultural land,
of individuals and companies, are
alone to be levied by the Central
Government. And Entry 82 relates to
taxes other than agricultural income.
In the State List, Entry 46 relates to
taxes on agricultural income. And
Entry 49 deals with taxes on lands
and buildings. This Note that has been
given to us proceeds on the assump-
tion that although from Entry 86 agri-
cultural land is excluded, there being
no corresponding entry in relation to
tax on the capital value of agricul-
tural land in any of the items contain-
ed in the State List, it can be taken
that in view of Entry 97 in list I and
article 248, there is the residuary
power in the Central Government.
My submission, Madam, is that this
is not at all correct. It is not as it
that tax on the capital value of agri-
cultural land is excluded from tae
purview of the State List. We have
got under Entry 46 taxes on agricul-
tural income, and we have got under
Entry 49 taxes on lands and build-
ings. About the tax on lands under
Entry 49, it has been held by a deci-
sion of the Madras High Court last
year and then again by a recent deci-
sion of the Supreme Court that that
tax can be levied based on the capital
value of the land, so that 1t seems
that tax on the capital value of agii-
cultural land and tax on agricultural
land computed or based on the capi-
tal value of such agricultural land

loses all its distinction, and by virtue
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of losing ail that distinction, if tax
on agricultural land computed or
based on the capital value of such
agricultural land is clearly brougnt
within the ambit of Entry 49, my res-
pectful submission before this House
is that the Central Government has
no power to levy a tax on the capital
value of agricultural land, because
under Entry 49, the States have got
the power to levy taxes on agricul-
tural land computed or based on the
capital value of such agricultural land.

Madam, [ may bring to your no-
tice that recently the Government of
the State of Kerala had appointed a
Taxation Inquiry Committee under
the Chairmanship of Dr. Thavaraj,
and the Thavaraj Committee has gone
into this aspect and has recommended
to the State Government that tax on
agricultural land in the State bascd
or computed on the basis of the capi-
tal value of such agricultural land
could be included within the scope of
resh taxation thought of or to be
thought of by the State Government.

Then, Madam, 1 am not sure...

THE DEPUTY CHAIRMAN:
Your time is aimost over. Your party
has got only 15 minutes.

SHRI K. CHANDRASEKHA-
RAN: I know that. I will take five
minutes more.

THE DEPUTY CHAIRMAN: Yes
take it.

SHRI K. CHANDRASEKHA-
RAN: Then, Madam, 1 do not know
what effect this tax might have ad-
versely on the agricultural income-
taxes collected by the State Govern-
ments. Many of the State Govern-
ments are having a law relating to
agricultural income-tax. This particu-
lar tax and this enactment may iead
to a large-scale fragmentation of agri-
cultural lands with a view to escaping
from the effects of this taxation and
that, in turn. may adversely affect the
agricultural income-tax collected by
| the State Governments also, so that it

= -
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would have been better on the part of
the Centre to suggest the collection
of this tax even, if it is feasible under
the law by the various State Govern-
ments concerned.

It has been stated, Madam, that
the plantations would be hit by vir-
tue of the fact that labourers’ quarters,
hospitals intended for the Iabourers
and creches for labourers’ children
are not brought within the exemption
of clause 24. I would oniy state that
it is a matter which may require exa-
mination.

Then, one more thing I may say
with regard to this tax and that 1s
that I have got an apprehension about
the fairly-knit and the fairly well-
functioning Income-tax  Department
—by and large we are proud of the
fact that the Income-tax Department
is a department wherein to corruption
has not eroded—and that is wheiher
the levy of this tax and the entrust-
ment of the realisation of this tax to
the Income-tax Department—which
would in turn mean a very enlarge-
ment of the staff of the Department
—would not contribute to great delays

in the computation of the capital
value of agricultural lands and, in
turn, to corruption. Whether the

State Government realises this tax or
the Central Government realises it,
the possibility of corruption is there.
I am more afraid of the fact that this
corruption will affect the officers of
the Income-tax Department and that
will in turn affect the realisation of
the tax under the Income-tax Act as
it stands at present, which means that
there will be difficulty caused on ac-
count of that in the entire Depart-
ment.

Madam, the hon. Deputy Prime
Minister stated with reference to the
provisions regarding advance income-
tax that a Notification is proposed to
be issued with regard to certain tea
companies. etc. But my objection is
to the reduction of four instalments
to three in respect of all income-tax
payers whose income-tax returns end
with 31st December. I would submit,
Madam, that this is a clear case of
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discrimination which is likely to be
hit even by the provisions of article
14 of the Constitution because there
is absolutely no reasonable classifica-
tion at all. Take the case of two per-
sons who are entitled to submit their
return for the income-tax year ending
31st December and 31st March res-
pectively, There should not be a dis-
crimination in favour of one. While
one is being given the advantage of
four instalments, the other is being
given the advantage of three nstal-
ments only. My submission, Madam,
is that this is certainly unfair so far
as the particular classes are concern-
ed.

Then, Madam, reference was made
in the course of this debate to two
matters. One is regarding fertiliser
factories. I have absolutely no doubt
to command to the hon’ble Deputy
Prime Minister the need for the es-
tablishment of fertilizer factories only
in the public sector. I am not happy
Madam, over the way in which some
of our fertiiiser factories are function-
ing. I do not want to name them be-
cause there is absolutely no time. But
entrusting such a great public require-
ment in the country, such a great
premier ingredient of the ‘Green Re-
volution’ as it is known today, should
never be in the hands of a private
agency, and I submit, Madam, that
the proposed fertiliser factories should
be established in the public sector.

THE DEPUTY CHAIRMAN:
Now wind up.

SHRI K. CHANDRASEKHA-
RAN: One more thing that was re-
ferred to in the course of the debate
was that there was absolutely no nced
for a ceiling on urban property because
there is possibility of vertical expan-
sion. It is a rather intelligent type of
argument, no doubt, but more than
the need for a ceiling on agricultural
property, today the need is lor impo-
sition of a ceiling on urban property.
Everywhere, so far as property hol-
ders are concerned, property owners
are concerned, property possessors
are concerned, there is congestion in
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almost all the cities of this country,
and therefore a ceiling on urban pro-
perty should be introduced.

1 shall just submit one more point
and [ have finished, Madam. It is a
reference in newspaper reports with
regard to the position of the Madras
Surgical Instruments factory. It was
amazing, Madam, to read that this
very important factory in the public
sector has been producing to 1its op-
timum capacity during the last three
years, but not even 2 per cent. of the
surgical instruments produced in that
factory have been sold so far. 1t 15 a
most disquieting state of affairs which
requires an immediate probe. We are
not importing so much of surgical
instruments but where is it that the
surgical instruments that are required
by our hospitals are coming [rom?
The press report also states that what
is produced in the Madras Surgical
Instruments factory is quite up to the
mark, and yet only 2 per cent. of
three years’ production have been
sold out. This is the state of affairs
with regard to most of our public
sector industries. The way they are
run, the way they are managed, makes
a most disquieting state of affairs so
that even a convinced socialist may
think in terms of the private sector. I
do not know whether the Govern-
ment’s intention is that.

SHRI U. N. MAHIDA (Gujarat):
Madam, in referring to the Finance
Bill I have only a few observations
to make, and that is regarding the
new agricultural wealth tax. I do not
see why an uncertain measure has
immediately comé up in view of the
earlier exemptions deliberately given.
Not that T object to agriculture being
taxed, but the manner in which it is
being done and the generalisations
made regarding that might lead to
serious complications in the [uture.

Madam, as welfare States have to
raise revenues, all taxation measures
have to be wiilingly or unwillingly
welcomed. But here there is a gieat
disparity. Yesterday I heard the De-
puty Finance Minister saying that re-
venues are being raised and wealth
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tax on agricultural land is being levied
because agricultural lands have gieat-
ly benefited by huge expenditure on
irrigation works. Now therein lies my
difficulty. Twenty or thirty per cent.
of agricultural lands in India have be-
nefited by an expenditure of the order
of Rs. 2,000 to Rs. 3,000 crores dur-
ing the Plan periods. There is a defi-
nite policy. There are requisite laws
and there is the blessing of ihe Pian-
ning Commission that a betterment
levy must be recovered from lands
that have benefited, that have earned
unearned increments in their values
because of large expenditure on irri-
gation works. Why is that betterment
levy not being recovered at all? Even
if a small levy is made on the 50 mil-
lion acres of irrigated land, even on
a modest rate the Government will
be able to raise Rs. 500 crores. That
which is authoritative, on which pro-
bably all States have passed laws,
that alternative is being given up. I
do not know whether it is being fin-
aliy given up. But unless that matter
is settled once and for all, there will
be serious inconsistencies in the me-
thods of valuation and in the various
methods of raising those agricultural
taxes. Apart from the legal nicety,
on which I am not competent to re-
mark, the greater emphasis and the
justification for this levy at the pre-
sent day have been stated in the De-
puty Prime Minister’s speech on the
Budget. He has said: “There is no
case in equity for taxing other pro-
ductive wealth but exempting the
wealth in the form of agricultural
land.” If that is the basis of this agri-
cultural tax, it foilows that this wealth
or wealth in agricultural land in
India and other types of wealth are
put on absolute par. Is that a fact?
In a predominantly agricultural coun-
try, sentimental satisfaction in the
possession of wealth in the form of
agricultural land may be very subs-
tantial. But the concept of wealth in
agricultural land is very ephemeral.
I will try to demonstrate how.

Take any other form of wealth—
bank deposits, bank balances. fixed
deposits, investment in non-specula-
tive shares and buildings. They are
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not very fluctuating, almost constant
and almost spontaneous Is that the
case 1n agricultural land? No Return
or mcome from the agricultural land
depends upon the vagaries of rature
Scarcity, famme and drought are
well known 1n this country. Fifty per
cent of the lands are affected by tliese
conditions What 1s the permanence
of the income? All this 1s devmatrika
(FgwfasT) depending upon  rain-
fall and depending upon dawv (F7).
That 1s one aspect. Even when the
ramfall 1s satisfactory, there 1s pestil-
lence, frost, calamities like locust
And what does the agriculturalist
get? Practically nothing. In these cir-
cumstances return from wealth, which
1s now regarded as capital, 15 very
precarious and the lands which are
now to be regarded as property, as
capital, 1n many crcumstances be-
come a habuty, There have been 1ns-
tances when landholders have been
compelled to part with their holdings
because ot landed indebtedness. That
1s one part of the thing. 1 only want
to plead that, apart from exempaons
if your very approach is not to sepa-
rate the agricultural property as tar
as taxation 1s concerned and if you
lump 1t with others, many more com-
plications will arise. I will try to ex-
plain my view a little further.

Taxation 1s 1mposed after valua-
tion. How are lands to be vilued?
That 1s the biggest question. Now I
earlier referred to the question of bet-
terment. In this aspect of valuation
the question ot betterment will also
come up Let there be two parcels of
land of which the valuation 1s Rs 175
lakhs both lLable to taxation, one ir-
rigated and the other non-irngated
The unirnigated lands have recewved
nothing from the Government, from
the Plan expenditure In the other
case, as a result of the several pro-
jects, land worth Rs 200 15 now
worth Rs 1,000 The increase 1s ot
the order of Rs 800 Under the bet-
terment rules Rs. 400 1s lLable to be
recovered by the Government. That
1s not recovered And yet the valua-
tion of both these properties 15 Rs
175 lakhs, and 1n the very scheme ot
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valuation both are treated as ident1
cal and taxed accordingly. Is the tax-
ation, theretore, justified and should
1t be on 'dentical lines? That is one
way of looking at it. Then there are
various other aspects Another reason
why the two classes of wealth must
be regarded differently 1s that there 15
what we call cerang., And the agricul-
tursts” activities are restricted. I am
not talking of the degree or rate of
taxation, but I am objecting to the
classification 1 which both the 1tems
are lumped together.

Connng to the question of valuation,
when lands were made over 10 the
cultrvators trom zamundars, one lme
of valuation was adopted, a certam
multiple of rentals or assessment
would be gitven 1o the zamundars.
Take the recent case of cellings when
lands in excess of the ceilling were
taken over by the Government to be
distributed to the landless. What have
the old owners been paid? A ccrtamn
multiple based upon rentals or assess-
ment Will this be the same line of
approach 1 valuation? Usually the
wealth tax prescribes market value.
Now in the case ot agiicultural lands,
there 15 nothing like market value
Agricultural lands are not 1eadily
marhetable. The sale prices are not
also a guide. The sales that are made
are on entirely different considerations
not like commercial transactions.
Sales are made for convemence. Sales
are made because of the rights of the
neighbour Sales are made because of
indebtedness Sales are made at ficti-
tious value to hide black wealth. Sales
are made even at inflated values to see
that the right of the neighbour is ous-
ted Theretore, sale values are not a
guide tor valuation These questions
will, therefore, have to be considered.
The right approach would be the old
system of revenue administration
which recognises land settlemeut as
one of the most thorough and scienti-
fic methods of taxing land. Will va-
luation of land be related to assess-
ment? This 1s a fit case for doing so,
because after all what 1s wealth? It
produces imcome and assessment 1s
based on income

Then there 1s the question ot the
years for which the valuation will be
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valid. Because of the fluctuating na-
ture of income from land, a very long
period of valuation will have to be
adopted. Why should we have a long
period of fixation of assessment? It is
because the fluctuations are so violent
so varied and so numerous that it is
almost impossible to have annual,
biennial, triennial valuations, The va-
Ivations should, therefore, be for a
long period and should be related to
assessment. Government cannot come
out and say that when it comes {o ac-
quiring land, taking away from the
present owners to give to the landless
for the sake of ceiling enforcement,
they would follow a different way.
You should have a consistent way of
valuation.

Then lastly I come to the question
of exemption. The hon. Minister said
that genuine agriculturists will be
exempted and we find that Rs. 1.5
lakhs is given by way of exemption.
Is a monetary value of Rs. 1.5 Jakhs
the correct way of protecting the ge-
nuine agriculturists? We started wealth
tax with Rs. 2 lakhs and then it be-
came Rs. 1 lakh. Similarly the pre-
sent exemption limit of Rs. 1.5 lakhs
may disappear or may be reduced to
Rs. 0.5 lakh. In that case what we call
the genuine agriculturists would not
really be exempted. I submit, there-
fore, that rather than giving these fi-
nancial exemptions, the very classifi-
cation of wealth be considered on the
lines T have suggested. The genuine
agriculturists should be exempted de-
fining “genuine agriculturists™ as those
who do nothing but practise agricul-
ture, who have no other trade or com-
merce, no other activity or profession.
But then the agriculturist must also
save. We want them to be active and
thrifty. If they merely derive incomes
from their savings by way of interest
or rents. that by itself should not dis-
qualify them for purposes of this defi-
nition. The test should be whether he
is practising agriculture as his sole
profession, if you call agriculture a
profession at all, and has no com-
mercial activity or follows no other
trade. If that is done. then the senti-
ment behind the protection of genuine
agriculturists  will be valid. Thank
you.
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SHRI M. D. NARAYAN (Mysore).
Madam, I regret that no amount of
arguments, persuasion and represen-
tations have been able to bring round
or convince the Finance Minister to
reconsider the levy on fertilisers and
the Tax on Agricultural Wealth. The
Finance Minister has been equally in-
considerate regarding the direct and
indirect taxes That 1s against the very
object of socialism. Their Five Year
Plans, their related policies, their taxa-
tion proposals are also hikely to bring
about an economic stagnation In
support, I would deal pomnt by point
their taxation proposals

[THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHaN) 1n the Chair]

Take the case ot the Wealth Tax on
agricultural land. Firstly I entirely dis-
agree with the Government that they
have the legal and constitutional right
to levy any such tax. Even if 1t may be
taken that the Central Government can
levy such taxes, they should do it with
a certain amount of planning and un-
derstanding. The other day the Finance
Minister seems to have clarified that
the facilities like residential houses
etc., provided for the labour in the
rural areas by the agriculturist would
come unaer the purview. He does not
seem to have understood the implica-
tions. Does he mean to deprive the
landless labourer ot such like ameni-
ties? Why would an agriculturist build
houses on which he would have to pay
Wealth Tax and for which he charges
no rent from the labour? The coffee
and tea planters have been the target
of direct and indirect taxes for the
last so many years without attending
to their problems. Tnis class has not
been able to get the benefit of big
irngation  projects brought about by
the Five Year Plans because therr
estates are situated on hilly slopes. In
addition they had to arrange their own
irrigation schemes, They have to leave
the cosy atmosphere and conveniences
of cittes and Dive 1n jungles, spend a
major portion of thewr earning on the
education of therr children, medical
aid and on facilities to the labourers
compared to the people lrving 1n cities
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In return tea and coffee were being
taxed more and more every year In
one way or the other. Because of
competition from Ceylon, the Govern-
ment have started realising the diffi-
culties ot the industry and have started
giving them some concessions. Coffec
industry 1s still bemng neglected I may
warn the Government that these lor-
eign exchange earners are now thinking
of changmng their trade The Wealth
Tax on agricultural land and holdings
now proposed to be levied will hasten
things The coffee estates would dis-
ntegrate 1nto fragmentations 1f proper
attention 18 not given to redress their
Srievances and problems The planters
have been denied each and every faci-
lity. They have to purchase tractors
on very high prices, the Government
being neghgent through all these years
to make the country selt-sufficient 1n
this basic agricultural implement Even
the sprayers, pesticides, etc are 1n
short supply and if available, on
prohibitive prices. Again the Finance
Minister proposes to levy Tax on Fer-
tilisers adding fuel to the fire The
Government has been spending crores
worth ot foreign exchange on mmport
ot fertilisers leaving untouched the
techniques and other resources of the
country to make itself sufficient m
fertilisers. This 1s what I see today
the beautsful results brought about by
planning Five Year Plans.

I know the Finance Mimster has a
comfortable majority to get his pro-
posals through but his successors, the
future generation, the future Govern-
ment will face a tough time 1n setting
right the follies of the present Govern-
ment. In this context I would appeal
to the Finance Mimster to be fair to
the agriculturist, the coffee and tea
planters, the landless labour and post-
pone the levy of Wealth Tax on farm
land and Excise Duty on fertilisers till
he 1s able to provide the same basic
facilities which are available 1n urban
areas 1n the shape of hospitals, schools
and colleges, entertainment etc

In onme thing I am happy that the
Fiance Minister 1s ncreasmg penal-
ties leviable for defaults in furnishing
returns and production of accounts,
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documents, etc. But he should apply
this rule uniformly to the big and the
small. He should also make earnest
efforts to recover the outstanding
arrears ol 84 crores of rupees. Many
a time this matter has been raised on
the floor of this House in one way or
the other but without results. Year in
and year out the arrears of unpaid
taxes remain unrecovered to the detri-
ment of the common man who is re-
quired to pay enhanced taxes to fill
the gap in March every year. 1 con-
sider it an act of unkindness when 1
see that additional tax is proposed to
be imposed on petrol, sugar and In-
come-tax is proposed to be enhanced
on the middle class people earning
between Rs. 10,000 to Rs. 20,000 per
annum. This requires reconsideration.
Fhe concept of the Government that
the public undertakings needed a long
period of gestation will ruin the eco-
nomy of the country. The concept
requires revision and we should go for
quick results.

Again the Fourth Plan is inflationary
in nature. Imposition of taxes on the
common man to boost resources for
such plans should be considered as
criminal,

In conclusion I would tring to the
notice of the Finance Minister the
consequences of fragmentation. The

- State Governments will be losing be-
cause of reduction of Agricultural
Incomestax. The Central Government
will be losing on Excise Duties. Great
scope for blackmarketing and difficult
to control and supervise if the pro-
ducing units are small. According to
the Coffee Board report smuggling
from the small units is about 5,000 to
10,000 tonnes. Labour amenities,
wages and bonus will be decreased if
the units are small and they do not
come under Plantation Labour Act.
Disincentive for the development of
rural housing. Ultimately the Central
Government will not be getting the
Wealth Tax they are contemplating
because of the threat of Wealth Tax
the divisions are already taking place.
Increase in cost of production because
the economies of large-scale farming
cannot be applied. Exports will be
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reduced. Major portion of the planta-
tion crops are exported. It will be
difficult to compete in the international
markets if cost of production is high.
Thank you.

SHR1 M. ANANDAM (Andhra
Pradesh): Mr. Vice-Chairman, Sir, 1
rise to support the Finance Bill. At
the outset let me make one or two
observations on the Bill. Normally, a
Finance Bill is supposed to bring in
legislation to implement the fiscal
policy or the taxation policy enuncia-
ted in the Budget speech by the Fin-
ance Minister. But what we have been
seeing for (he last six or seven years
is that in addition to the implementa-
tion of legislation for this purpose a
number of amendments have been
brought forward to amend the Income-
tax Act and the Wealth Tax Act.
These amendments have been so
complex and complicated that I have
begun to feel that it is not only the
tax-payer, even an lIncome-tax Officer
who is asked to administer this law
has not been able to keep pace with
these amendments, and he is not mn a
position to say which amendment
really related to which year. In these
circumstances I really wonder how a
handicapped tax-payer would be able
to understand these amendments and
comply with the provisions of the law.
I may also say, Mr. Vice-Chairman,
that this complicated fiscal law is in
a language which is alien to this coun-
try. Though many of the educated
people of this generation may know
this language, I am afraid the tax-
payer, who is the real person who has
to pay the tax, is not i a position to
understand the language. And yet he
has been asked to comply with it. And
it he does not comply, he is asked to
pay a penalty for it. Further, these
amendments are brought in the Fin-
ance Bill this year I might say in this
connection that the Finance Minister
himself had earlier brought it to the
notice of this House and the cther
House that, in conformity with the
recommendations made by the Bhoo-
thalingam Committee, he is going to
come forward with a very comprehen-
sive Bill to amend the entire income-
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[Shr1 M. Anandam.]
tax law. Now, if that 1s coming, 1 do
not teel any urgency for the Fiance
Minister to come out now with certain
amendments which are not really very
urgent at the present juncture.

Now coming to the provisions of
the Finance Bill, I must say that T wel-
come the proposal to tax fertihzers. I
know that when I make this announ-
cement before this House, there are a
number of people who are sympathi-
sers ot the tarmers and who would
not welcome my saying that. But we
must consider that during the last
fifteen years wm the three Five Year
Plans, we have spent a lot ol money
on the promotion of agriculture by
providing 1rrigation projects and pro-
viding tertilizers and improved seeds
at subsidised rates and we are only
now asking the rural sector to contri-
bute a mite 1n the shape of a tax on
fertilizers. I need not stress here, Mr.
Vice-Chairman—you also come from
Andhra Pradesh which 1s very affluent
so tar as agriculture 1s concerned—
that during the last fifteen years real
economic progress has been made 1n
the rural sector in our State.

SHRI N. SRI RAMA REDDY
(Mysore): Including Rayalaseema and
Telengana?

SHR1 M. ANANDAM : This 1s not
a tax on Rayalaseema or Telengana
anyway. This 1s a tax at a place where
the ruial sector has really made some
money; [ mean, Rayalaseema does not
buy tertilizers to any appreciable ex-
tent, and even 1if they buy any fertili-
zers, the return 1s not really very en-
couraging. I might also say that, as in
Andhra Pradesh, the return from agri-
culture 1s equally good in some other
States. In Punjab, and to some extent
i Madhya Pradesh and West Bengal,
agriculture has been really very afliu-
ent, and there 1s so much of money 1n
the rural sector nowadays—this I
wish to say—that it has not been pos-
sible for the rural sector to decide how
they should spend 1t. As a matter of
fact, I have seen a lot of extravagant
expenditure on the part of the tarmers.
Also, I read very recently a very inte-
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testing report 1n one of the journals
m the ‘Commerce’, which 1s a very
responsible journal that in Punjab
there 18 so much of rural affluence
that the faimers have taken to various
types ot expend.ture, which was not
wairanted and which they had not
known earlier. The editor of that
magazme has given this information,
in that edition of the magazine which
1 read recently, that in the village
Sidwa 1n the Ludhiana district of Pun-
jab there 1s a hquor shop, which pre-
viously was making a turnover of
about ten to fifteen thousand rupees
and which now has been making a
turnover of about two lakhs of rupees.
Now that shows the rural affluence of
late and so it 1s not unjust if we ask
the affluent agriculturists to pay a few
rupees towards tax on fertilizers, be-
cause the lertilizers are responsible for
contribution to the rural affluence.

There 1s another thing, which 1s a
very subtle thing, T would like to
mention here. Mr. Mohan Dharia men-
tioned in the morning that the price
of fertthzers has gone up by at least
150 per cent. He said that whereas
ammonium sulphate was selling at
about Rs. 1,500 some ten years ago,
1t 18 selling at about Rs. 2,400 now. 1
just wanted to know this. When the
manufacturer has been increasing the
prices by anothé hundred or two hun-
dred rupees, off and on, all these years,
the tarmers have been paying the en-
hanced prices without any demur and
without anybody protesting against it
on behalf of the farmers. Now, 1t is
because the tax on fertilizers 1s per-
ceptible and it has come on the floor
of this House for approval that we
are all protesting against it. But when
the manufacturer himself has raised
the price by another hundred or two
hundred rupees, the farmer has silently
been paying it, and nobody has been
realising the gravity of the increase. T
must say that the tax that the Govern-
ment is collecting is being utilised for
the promotion of agriculturc as the
Finance Mimster himself has promised
that this money will be made over to
the States for development of agricul-
turc. When such is the case. I am sure
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Members will take cognizance of this
fact before they oppose this levy on
fertilizers.

Now coming to the other factor
concerning the rural sector, as I have
already pomnted out to you, Mr Vice-
Chairman, there 1s a lot of funds which
have accrued in the rural sector of
late There 1s need for us to mobilise
those resources I know, as one sitting
at the Centre, it 1s not possible for us
to touch anything concerning the rural
sector But my feehnz 15 that unless
we try {o mobibise those resources, all
those resources will be dissipated in all
types of extravagant expenditure and
1 am sure that this money would be
wasted Therefore 1t 1s necessary for us
to consider ways and means of divert-
ing this money to more" usetul purpo-
ses 1 therefore suggest that more and
more banks must be able to move to
the rural sector so that the resources
available in the rural sector could be
mobilised and utilised for the develop-
ment of the country lhere must be
a suffictent number of banks to cater
to the needs of the rural sector We
find that there are only about 7,000
banks 1n this country catering to the
needs of as large a number as forty
two crores of peop’e. on an average 1t
works out to one bank for every 493
square kilometres or for every 70,000
populatton  Now, with this meagre
provision of banks 1s it possible for us
to say that these banks will be able
to serve the rural sector? T am strongly
of the view that i this matter the
Government of India has got to take
a very positive decision to see that the
State Bank of India opens at least
mobile banks 1n all these rural places
Unless the mobile banks are consti-
tuted and are asked to cater to the
needs of the rural sector. it may not
be possible for us to mobilise the re¢
sources in the rural sector May T
also say, Sir that 1t 1s necessary for
us to consider the proposal for raising
rural debentures at a fairly handsome
rate of interest?” We know that the
usurious money-lender mm the rural
sector has been charging a very heavy
mterest, and he 1s not inclined to depo-
sit his money with the commercial
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banks at the prevailing rates of inte-
rest Now, in order to see that he
diverts his resources from private
money-lending to the banks, 1t 1s neces-
sary that the Government of Indwa
floats rural debentures at handsome
rates of interest

Commg to the question of savings
mn the urban sector, I may say one or
two things I know, Sir, with the
present tax structure of Income-tax
and Wealth lax there 1s very little that
15 left with the tax-payer to make a
saving, and our slogan that the indi-
viduals must invest a lot of money m
the private sector 18 almost going with-
out proper response, because there 1s
very httle left in the urban sector for
investment 1n the private sector I
would like to make a suggestion here.
1 know with the present expenditure
ot the Government 1t will not be pos-
sible either to reduce the income-tax
rates or the wealth-tax rates, because
you need all this money for the coun-
try But if we want that there must be
proper myestment 1n the private sector
we must see that individuals who own
other types of property divert them
towards mvestment 1n industrial under-
takings There 15 lot of money in the
form of gold, immovable property and
in the form various other types of
unproductive things that 1t 1s not pos-
stble for the people 1o divert them to
the industrial sector And one reason
is the very heavy capital gamns tax. If
any person wants to sell his immov-
able property to invest the proceeds
i an ndustrial  undertaking out of
whatever gain he makes out of the
sale of the property he has to shell
out a large portion of the capital gain
towards tax. This 1s one of the disin-
centives tor the ordinary mdividual to
sell his property and invest the pro-
ceeds 1 the industrial sector There-
fore, I would make a suggestion that
1t a4 person wants to sell away his
property for the purpose of investment
mn industrial sector, the capital gains
tax should not be there because this
1s only a conversion of the property
of ‘he <ame person from one type to
another type and there should not be
any tax on that This will defimtely
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[Shri M. Anandam.]
act as an incentive to people to invest
in industrial undertakings.

Coming to agricultural wealth-tax,
1 welcome it and it is because of
various reasons. One is that the Fin-
ance Minister himself announced very
liberal exemptions in respect of this.
Secondly, we will have to take into
account the imbalances between the
urban sector and the rural sector. A
person in the urban sector is made to
pay a number of taxes whereas a per-
son in the rural sector has not been
paying any tax excepting land revenue.
If we want to correct this imbalance
between the urban and the rural sec-
tors it is necessary that even agricul-
tural wealth should be subjected to
some tax or other and it is for this
reason that I support the move of the
Finance Minister to levy this tax on
agricultural wealth. But I may say that
he has been very liberal with regard
to the exemptions. Probably he did not
want to go very fast in taxing the
agricultural sector so that it may not
meet with a lot of opposition but 1
am sure in the years to come he will
see that the tax on agricultural wealth
will be equal to the tax on urban
wealth,

I might say in this connection that
there is need for us to think in terms
of integrating the tax on agricultural
and non-agricultural income. As I have
already said, there has been a lot of
imbalance between the urban sector
and the rural sector. A person making
an income of about Rs. 50,000 in the
rural sector does not pay any tax and
he is scot-free, whereas a person with
the same income in the urban sector
pays nearly Rs. 30,000 towards taxes.

SHRI U. K. LAKSHMANA GOW-
DA (Mysore): But you must know
that there is agricultural income-tax in
many of the States.

SHRI M. ANANDAM: That is a
matter of detail.

SHRI U. K. LAKSHMANA GOW-
DA: You said just now that a man
with an income of Rs. 50,000 in the
rural sector does not pay any tax.
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SHRI M. ANANDAM: There are
a number of States where you do not
have agricultural income-tax. If my
proposal is to be considered I think
it might be necessary for those States
which have the agricultural income-
tax,to get it integrated with the Cen-
tral tax and later on ask for contribu-
tion or grant-in-aid from the Centre.
That is the only way to have unifor-
mity in the matter of this tax in all
the States. (Time bell rings) There are
various other matters which T would
like to suggest and 1 would request
the Vice-Chairman to give me a few
more minutes. And this is my first
speech which I make here as a Mem-
ber of the Rajya Sabha and I hope
my contribution will be fairly useful
to the Finance Minister.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You will have
five minutes more.

SHRI M. ANANDAM: There has
been a lot of talk about alternate re-
sources to be found. T do not know
how long we will allow ovr sentiments
to play. I ask: what about taxing
salt?

SHRI GODEY MURAHARI
(Uttar Pradesh): Taxing what?

SHRI M. ANANDAM:
salt.

Taxing

SHRI GODEY MURAHARI:
There are two more things that you
can tax. You can tax water; you can
tax air.

SHRI M. ANANDAM: I say this.
Salt 1s no more used only for human
consumption. Nearly 50 to 60 per cent
of salt is used in the industrial sector
for industrial purposes. Nobody seems
to be realising that aspect of it. Of
course, any tax on salt may affect
and touch the pockets of the poor
people but when nearly 60 per cent of
the salt is used for industrial purposes
why should we keep this salt free from
taxation?
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SHRI GODEY MURAHARI: Now
we understand why you hoped your
contribution will be useful to the Fi-
nance Minister.

SHRI M. ANANDAM: If the salt
manufacturers increase the price of
salt per bag from Rs. 6 to Rs. 7 or
from Rs. 7 to Rs. 8 or from Rs. 8§ to
Rs. 9, people will happily pay it and
buy. After all in the budget of the
family the expenditure on salt is abso-
lutely small and my calculation is if
we tax Rs. 2 per bag of salt, the con-
sumption of the entire family for one
year will not be even half a bag and
the tax that the family may have to
bear for one year would be only fifty
paise.

SHRI K. SUNDARAM (Tamil
Nadu): May I remind the hon. Mem-
ber that this is Gandhi Centenary
year?

SHRI M. ANANDAM: Gandhiji’s
opposition to this was purely a token
ot protest against the levy of taxes in
the days of the British Government
1t does not mean that salt should not
be taxed for all ages. And if senti-
ments have to have their play 1 would
suggest that after the Gandhi Cente-
nary year is over, probably next year,
the Finance Minister may consider
taxing salt.

SHRI GODEY MURAHARI: By
that time you may be the Deputy to
the Finance Minister,

SHRI M. ANANDAM: I will now
deal with one final point and close.
There has been a lot of agitation by
the State Governments that they want
more resources and it has not been
possible for the States themselves to
raise revenues because of the limited
scope they have in this regard. There
have been a number of suggestions
made by the States in the various con-
ferences like the National Develop-
ment Council, Chief Ministers’ Confe-
rence, etc. They have said that there
is a lot of duplication of expenditure
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by the Centre and the States especially
in matters connected with agriculture,
health and education which are State
subjects. Both the Centre and the
States have been spending money on
them. Maybe whatever the Centre
wants to spend on these matters may
be channellised through the various
State Governments. Now when 1 say
that the State Governments have very
limited sources for taxation you may
remember, Mr. Vice-Chairman, that in
the year 1957 the State Governments
surrendered their right to levy sales
tax on three commodities, namely,
textiles, tobacco and sugar, and they
said that the Central Government may
levy additional excise duties on these
three commodities and make over
whatever proceeds they get to the
State Governments. In 1957 when this
was done, so far as Andhra Pradesh
was concerned the tax on these three
commodities amounted to Rs. 2.43
crores as against about Rs. 9 crores
of revenue of the entire State from
sales tax. That means the sales tax on
these three commodities alone came
to about 42 per cent. Again, in 1965-
66 the tax that is given to the State
from these three commodities is
Rs. 3.36 crores, when the total sales
tax revenue in Andhra Pradesh is
Rs. 74.7 crores. Whereas previously it
worked to about 42 per cent, now
this sum of Rs. 3.36 crores works to
only about 12} per cent. If the power
to levy sales tax on these three commo-
dities is given back to the States, I am
sure they will be able to get 42 per
cent. Our own State will be able to get
nearly Rs. 10 to Rs. 11 crores. When
the State Governments do not have
enough resources, enough avenues of
taxation, is it not necessary for us to
see that we abolish the additional ex-
cise duty on these commodities and
allow the States to collect the tax on
these commodities?

Finally, as a Member of Parliament
from the Telengana region, I have to
say something about the Telengana
agitation, restricting myself to the eco-
nomic aspect of it. It is my view that
the entire agitation originated from the
fact that the Telengana region has been
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neglected in regard to economic deve-
lopment and it 1s the fear of unem-
ployment of the educated that has been
the cause of the present agitation in
Telengana. I am one of those who
believe that we should have an inte-
grated Andhra Pradesh, with both
Telengana and Andhra regions. It is
true that Telengana did not register
any type of economic development, but
the main difficulty is that the Andhra
Pradesh Government itself could not
do anything in this regard. Time and
again, at various conferences, both in
the National Development Council and
Planning Commission meetings, our
Chief Minister, Shri Brahmananda
Reddy, had pleaded for correcting re-
gional imbalances. This is a task which
the State Government by itself cannot
undertake. The Centre has to come
forward in a very big way and take it
up very seriously. Even at the latest
conference of the NDC, the Prime
Minister emphasised the need to cor-
rect regional imbalances, but I would
like to ask what concrete measures
have been taken in this regard. In
retrospect, I would like to say without
any hesitation, if only this aspect of
the problem had received the attention
it deserved from the Central Govern-
ment, probably this ill-conceived
Telengana agitation would not have
been there. It is in this context that 1
plead for enlarging the financial powers
of the State and an important method
by which the regional imbalance could
be corrected is to locate some of the
major public sector undertakings in
the heart of the Telengana region it-
seif. To avoid any political upsets, it
is necessary that this matter should
be gone into by the Deputy Pirme
Minister with all the seriousness it
deserves. It is also not wise to ignore
the fact that economics and politics
are inter-connected and closely inter-
linked with one another. You can put
off economic development only at
political peril. This is the lesson that
the Telengana agitation has for us.

SHRI N. SRI RAMA REDDY:
Mr. Vice-Chairman, 1 agree with
my friend, Mr. Parthasarathy, when
he paid compliments to our Finance

[RAJYA SABHA]

Bill, 1969 2142

Minister and he described him as
a batsman not out. Certainly 1 agree
with him and I want to pay that
complment to our Finance Minister,
because he is a very steadfast and
fearless Finance Minister. I do believe
that it is only steadfast and fearless
leaders like him who can deliver the
goods. In this connection, I would
respectfully bring to the notice of the
Finance Minister and this House,
through you, certain facts, not that he
does not know them, but all the same,
by way of recapitulation, I would
draw his attention to the state of the
economy of this country over which he
presides. When 1 say it I say it with
all goodwill and with no ill-will to
anybody. They are bare facts and they
have got to be taken note of, before
we criticise the financial proposals of
the Finance Minister. Firstly, we have
a situation where the States are vying
with each other in producing deficit
Budgets. I think all the States, put
together, this year have produced a
deficit to the extent of Rs. 308 crores
and if the concealed deficit of Andhra
Pradesh is also taken into considera-
tion, it comes to Rs. 361 crores. That
is the deficit Budget the States have
produced for the Finance Minister to
solve. I certainly sympathise with him.
The situation is so bad as it is. That
is one problem. Now, take the public
undertakings. The other day he ans-
wered in this House that the total
investment is Rs. 3,333 crores and in
his own words in respect of the year
1966-67, all the public enterprises,
other than the Hindustan Steel, showed
a net profit of Rs. 3 crores. The Hin-
dustan Steel has suffered a loss of
Rs. 38 crores. The net result of an
investment of Rs. 3,333 crores is a net
loss of Rs. 35 crores. This is the result
of the functioning of our economy in
the public sector. I do realise that our
economy has had to face rough wea-
ther especially on account of two
famines, two successive famines at that.
In my part of the country three or
four successive famines have occurred.
In Mysore State, from where I come,
17 districts out of 20 districts are even
today affected by famine, as admitted
by the Government of India them-
selves. Therefore, it is a very difficult
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task Our economy could not keep
pace with the requirements of the
country 1 do understand it On top of
it, on account of defence, the other
day we passed m the Appropriation
Bill a defence expenditure of Rs. 1,051
crores Therefore, the problem has be-
come all the more difficult. On account
of these factors the problem of main-
tarmng the health, vigour and vitality
of the economy has become really
difficult and our Finance Minister 1s
operating under conditions which are
most difficult and most critical. Not
only that Even n our revenue Budget,
the expenditure has increased enor-
mously with the result that this year 1t
has shown a deficit. He has taken re-
course to a dehcit financing of Rs. 250
crores Non-developmental expenditure
in the States and Centre put together
has increased by 30 per cent this year.
The Railways, where we have invested
Rs 4,000 crores, have drawn from
therr Reserve Fund Rs 49 crores to
keep gomg. The Posts and Telegraphs,
which were generally giving us a profit,
mncurred a loss of Rs, 14 crores. Major
irrigation projects have suffered a loss
of Rs 48 crores. This 1s how our eco-
nomy has been functioning. Huge
amounts have been invested 1n various
sectors and everywhere there 1s loss
and loss What else 1s the Finance
Minister to do except take recourse to
taxation? I really sympathise with him
He has no other way of domg it God
willing, during the present year if our
agriculture fares well and 1f our indus-
tries fare well, as T hope they will, we
may expect from the Finance Minister
not the impositton of more taxes or the
salt tax as my respected friend, Mr.
Anandam, suggested, but less of taxa-
tion, because this country 1s suffering
from an overdose of taxation.

I have got figures. No less a person
that the retired Chairman of the Cen-
tral Boaid of Revenue has written an
article m the Economic Times where
he has shown that the taxation 1s al-
most the highest 1 need not try to
teach the respected Fiance Minmister
about these things, but here 1s the
article where he has shown it. These
figures he knows, I do not want to
waste my tume
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Now I come to the brasstacks of the
problem. The question of fertilizer tax
and wealth tax has become the pro-
verbial tale of four biind men and the
elephant 1n this House also. There are
those who very fervently plead for
more and more taxation in the agri-
cultural sector, and there are those Iike
me who are absolutely against touch-
ing the agricultural sector It is just
now opening 1ts eyes and even before
it has opened 1ts eyes, the Press in this
country has Flayed havoc Every paper
—of course I read almost every paper,
if 1t 1s not taken as egotism—the
Financial Express, Economic Express,
Hmndustan Times, Stutesman, every
paper has been carrying on 1ncessantly
a propaganda that the rural rich have
been sumply rolling m wealth 1n the
streets of the wvillages, as even my
friend there has said. It 1s an astonish-
ment for me to hear that If that was
the case, where was the poverty of
this country”? We would not have been
this bad We would have been wonder-
fully good Our cconomy would have
been simply buoyant. It would have
been full of vitality.

SHRI GODEY MURAHARI Full
of milk and honey.

SHR1 N SRI RAMA REDDY
There 1s no question of it If the rural
sector was that prosperous, the hon
Finance Minister would not have had
any problem at all I beg to submit
that the position 1s misrepresented by
the Press very badly All those that
are depending on the Press for their
mformation, for their knowledge, for
their teaching of the rural economy 1n
this country, are thoroughly musled
Maybe in a few places, 1n a few poc-
kets where there 1s irrigation facility,
assured supply of irrigation, certain
prosperity could be seen. What 1s the
area 1n which this irmgation facility 1s
there ? 1In all 1t 1s about 70 milhon
acres out of 350 million acres of culti-
vated land in this country It 1s not
even one-fifth of the total The part
1s represented as the whole as 1f pros-
perity 1s everywhere If that was the
case, there would have been no pro-
blem  All the economic problems
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would have been solved of their own.
So this is a myth. That there is enor-
mous prosperity in the villages is a
myth, That there is a green revolution
is also a myth because the revolution
is only in spots, in pockets here and
there, not ail over the country. I can
prove it by facts and figures. That is
also not the case because we are still
importing food; probably 5.5 million
tonnes of PL 480 wheat are being
imported. Still you call it green re-
volution. Is it fair to call it green
revolution? Green revolution comes
on that day when this country produ-
ces enough of food required for all
the people of this country and when
all the raw material required for agn
cultural purposes is produced and also
when we start exporting and earning
at least Rs. 1000 crores through that
source. Then only green revolution
can be said to have come about. Let
us not have the complacency that
green revolution has come about and
we are safe.

Now I come to the wealth tax. What
justification is there for that tax? I
am sure of course that our Finance
Minister would not have been taught
by the Press, but he is also under the
same impression. You have imposed
what is called land ceilings all over the
country. You have fixed 27 standard
acres to be the order of the day every-
where, and then on the top of the ceil-
ing comes this wealth tax. Does it go
well? Is it fair? After all in any mea-
sure politics is also involved. I would
bring to the kind notice of the Finance
Minister this: Do you know with this
wealth tax things will go awfully bad
to the Congress Party of which I and
he are members, of course he as leader
and 1 as follower? This will go terri-
bly against our party. That is what I
would like to submit. So, you must
have been satisfied of one thing. All
the aspects of the village economy
were taken into consideration and
ceilings have been imposed. It is a
different matter if the law of ceilings
has not been worked or implemented
properly. Non-implementation  or
default in the implementation of land
reforms should not be the cause for
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imposing an additional tax on wealth.
Not even animals are excluded, not
even sheep, goat, poultry. They are
all included in the wealth tax.

SHRI MORARIJI
Where?

R. DESAL

SHRI N. SRI RAMA REDDY:
You have included. It is number
three . . .

SHRI MORARIJI R. DESAI: If 1t
is over Rs. 250,000. If the whole thing
is worth more than Rs. 250,000.

SHRJ N. SRI RAMA REDDY:
Individually Rs. 150,000.

SHRI MORARIJI R. DESAL Rs.
250,000.

SHRI N. SRI RAMA REDDY: 1
would like to bring to your kind no-
tice . . .

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
only the rich farmer.

SHRI MORARIJI R. DESAI: Ask
him what he was in 1946 and what he
is now.

SHRI N. SRI RAMA REDDY: 1
experimented. 1 have done my own
experiments without costing a pie to
the Government. 1 started cross-breed-
ing cows. Cows which were producing
one pound of milk, those very cows
today produce 30 or 40 or 50 pounds,
and they have beaten all-India record
in the recent Cattle Show.

(SHRI
It touches

SHR1 MORARIJI R. DESAI: Who
has enabled you to make this all-India
record? The Government is spending
money on it.

SHRI N. SRI RAMA REDDY:
No. no. T have not asked for a single
pie. There are 50,000 cows whose
cross-breeding has been introduced in
Bangalore in the year 1933. Within
the course of these 36 years without
asking a single pie from the Govern-
ment, either of the Centre or of the
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State, we have been able to produce
50,000 cows whose average yield is 20
pounds of milk a day. This is what
has been achieved. I put it before you,
and I am prepared to invite you for
the next Cattle Show to see what we
have done. That is with regard to
wealth tax.

With regard to fertilizer tax, 1 want
to say one thing. [ want to bring to
the notice of the Finance Minister
that this fertilizer tax is an impost
uncalled for, unnecessary, it is going
to be very very harmful, according to
my humble understanding. 1 have been
a farmer for the last 33 years, and
1 would put before the Finance Minis-
ter this: You are far too early, a de-
cade too early, in the introduction of
this. Our fertilizers are the costliest in
the world.

SHRI MORARIJIL R. DESAI: No,
no.

SHRI N. SRI RAMA REDDY: It
has been admitted . . .

SHRI MORARJI R. DESAI: See
the figures.

SHR! N. SRI RAMA REDDY: 1
want to give a little economics of my
own. For one acre of jawar . ..

SHRI A. G. KULKARNI (Maha-
rashtra): He is the leading agricultu-
rist, he is an American agriculturist . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You finish.

SHR1 N. SRI RAMA REDDY:
Suppose a man has only one acre. In
this country you know that 40 per cent
of the farmers have below one acre.
Even for one acre the man has got to
use under the latest science and tech-
nology. according to the Government
formula. seeds, fertilizer and all that
input worth Rs. 300, if he has to reap
the full benefit. Granting that he does
it, he spends Rs. 300 worth for one
agre, 1s 1t fair to tax him 10 per cent?
ln this country there are only 10 per
cent of them who produce for the
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market. It is his own figure, his Eco-
nomic Survey says it. Forty per cent

have got to depend upon others.
4 p.M. Another 50 per cent have just

enough for their stomach and

another 10 per cent of the peo-
ple produce for the market purpose.
For the sake of this 10 per cent are
you going to tax even the humblest
man, the one-acre man, the half-
acre man, the one-quarier acre man?
I would request him to reconsider
this. Of course, it may be too late
but all the same I do so because
1 should not give up hope. Our res-
pected Finance Minister has got the
greatest affection and sympathy for the
weltare and prosperity of our country
and for the poor man-~I plead with
him: if he does away with this fertiliser
levy even at this late stage, I would call
him the greatest steadfast man in the
world. 1 call him the most fearless
man in the world today. Therefore, let
him take courage on both hands and
do away with the fertiliser levy and
the wealth tax on agriculture and not
levy them for another 10 years. There-
after, certainly he can do it

Thank you.

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): He does not
[ear you also.

Mr. Suraj Prasad.

st gew s (faere) @ g
saEfy @, S faw fadow aw
f@m mr & 39 fa= faguaw ¥ F8
T2 o R A Afawr s
agt faear &) wWIF @wwTe WY
gam 7 ag aif7 W 8 fF o9 e
qv mfiw 7 TNE, AHRT 97 74
I AT IR W W o W &
g2 39 HHEIT & @ ¥ ogradr
s arfds o 9w wfas gk
ga W AR q " gar
far el & wodl SE gUET Aifq 9
™ fa= fadows ¥ o wwq A0



2149 Finance

[#t ge=r waE]

yarg fFAT &1 W A W
sar § fF dfiw aw @ fen-
WAy S e @, A AY AW

g, W1 A% a9 = g€ S 3@
fras &1 wm gak  faw fawmr
F AR ¥ 45 fwar sr @ g

AT TN ST, T3 TEwIT
T AT I W & SN O
AT A SEC g AfEA ag &
Ty F  gUEr "@al W TE
€ N g ™ AW faw well §
gE 9T A ® U IFW A F,

9E F IR W Tg T T @I
g fr oy X =) gaT § I
@9 &1 9gd & 9 fgen @w &0
gar 31 W oAm faegw w g,
afFT @ &1 Y F @9 FT o9
FB T g1 fear w o3fv R
T@ a% F &9 FH =T g
W T T ANT & Ifqgw I@r
I q gH ARN F TG AIGA g

ey
3
4l
4
3
A

AT FEHE FI FWT AT 1966
¥ 22 %o J7 o at fafra guv wrede
FT FAT TH S 93 T F 66 To
CAL O ST It Co A - C O

3 :
g/ $a
3
| 4
S ﬁ,% g g2 S
FEEFLEESEEEETPS
ﬁ@ﬁ%%&%%giw%%%?ﬂ

]

El

'
314

7
&%



2151 Finance

g1 & fg & Fww ¥ oFan
wFat g 7 @@ de & N tawee-
SECEE- I A I
T4 9gd WL o 339 ¥ f9gC @
T ogTHEl W AT TET A a@ =
e A€ A & ToAargs &
fg a@= #: wmee 1200 %o

@M e oW oaE Sw wEn
framt o mgr Tgr fed &
W afz g8 &1 1955 7 faem

¥ fa=rs &1 T 9 ' use i,
afew I @ fqErs &1 T oSEr
FC & 6 To FT fagr AT IEH
AR 99 a9 & arg faurs #T W@
@ FL F 9 To FT famr wmam)
1967 H Toams &7 ¥ @7 & &
16 % UHFS fFar Tt 3@ ™
% ag 9T g fr fee # g
fgars & | T 24 To THE FAT
AEar g1 Uw faT I 9x wrg
@R & faar At 90 ® ¥ 5

gar & SHEr WX 50 9 wma
frar 9 &t ¥ AEES 9w Ag
grit 1 at g fe=s &1 T w9w
T ECELIE U AN
FaraT =gar g fF e

™ Oj

# ag o

F1 A< §9 [T gTar g, fRAWT A
E51)

T g ST 105 To WHE 15 aNf ¥
framr #1 37 oS 39 "wWTET
faselt &1 R 1 ag faw &1 W0
qear g1 W ¥ QA a9 g fawelr

F1 fafrww | 180 %o a1 1 1968
¥ fagr & sra< fawelt o fafm

[10 MAY 196y,

Dk, 1707 L1J4L

AT T FT & 180 F T T 600
To FT faor mar &1 fee oY =
Fega & fF framr ov :15 3 T
g1 oz §r A 20 & oA W
Tar g fF fage & 7T 1948 W
o0 &Fg ¥ fagr o= F AT
75 @@ To AT WX 1969 W
Jou 39 ¥ fagm @ Y HHEAT
42 FAT To G TER | TE IETEA
FT F AW F AT 1951 F

# oAt & fag #1E ag e 4@
fog et ¥ q@W W oWgT ¥ 0¥
R 2 fegem & feam o #9-
g & T & fawy s 3|
ar @ fergmam & framt Y oerdT
FX

FJM AR IAF I FE G
A wm ey Ffy w1 fawm @
x| v ¥ fagm ¥ fag @@
F TEQ@ 2| W JHM G
fFrai S N ¥ WM F WA



LEJI 1 11diive

[sh gT® samy]
farr s @ feam o F@r #
g, fFam 39T w8t § @R,
fFama AT ToaT A9 AT FAM
TS WEE AT owm g wmm
framt & ST wmgA #(Inte-
rruptions), oo ffaTt 1 Fw [T
W WA &) w fel Ay S
N Fmg e & &1 S oW
qeT FXA I frA g 9T faarer
fager o, =iy T aEmET SAE
fearat fase mar 1 ) faet § 95 g997
¥ gy A T 27 SR W
M 6 T g 70 wWu F1 faw
W A1, WS TEST 75 AT AT
for w®r 21 TEeT Y FwR w9,
@iz & FHT J4, ARG FT AT
FE T AT FT FWS AT I
I¥ W1 E & wafE fRawm g
G7 # WY arlr S AF, A=A
arfe & FHg #T FgIA FT A
FE AT B, FE oamar § o
T TG AT, IR TEW H I
g1 @ swAwTery  wged, ¥ umy

g @ 5 oo & 3R oag
TET T AW g W @R AT FA
agrs s Wy g owdr ¥ g
fF 399 4 U 47 @R A FwEa
T T ) s A W X T
qr @1 #Y q@r feam oar 5 og@Er
T T@T TIA AT W &) SR
FgT 5 4 wu & owmEw R
qeq &1 W g1 a9y fRAw W
FTEE F G FEAT | IW F AT

O Frfa &7 a1q g @y
g1 0 wiw ot wewfag g &
! gfteg #T wfag gar T g,
A FT A FA qwN qHT 8
& waar X fgegeaw & fag wely
¥ frami 9T gwani ww @, few

LN LA OADIIA

Bill, 1969 2154
Farg g wfa, g faeeht o
gl ¥ & osad e

FETEAT dET @Y M
H

~,
=
ay
w3

EP
s H 3h ay

4
¥
3
:
.

grAfraR g1 &1 '@ g1 gER
gry HAl SoSiEw 9 Sy g7 §
fF 1972-73 a% fegmam o= &
AN HEAANT g1 ST | R
g ? fegeata ® ol oS gemeA
FIF FY TEW@ 1 1966 W gWA
TF  HUT A HAT AT, 1968
A 70 9T A WAET AR AET IF
qe 50-60 @@ T HITA  F
AT B W AT A WY &
f& fergeam & fiar sl 9=
Fw g, fegeaw # FW WAQ
ar feamt &1 ufas Meafer #1F
#1 wET g, SO0 A% Aafgw s@TE
3 N JE@ § S8 AR AlwF
Zaafrag 3 &7 qEW €, qg T
fF Ay nfus SAET Y AN oARAT
g 3w w9 Ffeq FT, A T
Tl g wifgm ) S SORA F7
grg 9 TEET TIT § SHY FET AT
g W7 WY & SOSEd A OFT
guaT fergeam B @ ¥ wma A
gierfasT @Y &1 & @9 A
g1 gFar § wx fag @y Ay &7
TgT 77 T | T § a7 FEAT AT
g fr ffRR & 3@ ) d=Y A Sw@
2 T @ ¥ & amy ¥ fearal
CAN i M - e i S R Gl G S 1
grdt g1 (Time bell rings) 7 fame
R & & Ag & |

gaaweas (i rwaT A g )
qw v T @ 5T FE3



Bill, 1969 2156

2155 Finance [10 MAY 1969]

Tfare 3, N o ¥ o
A fqm & g &, e F

You can take your party’s time. But
* he has given his name.

Y aYw y@E 7B Al J FEr
g i mmfg oam ®@
¢ fFum ey ok & ¥ W
FIIT AT qENEAT T 21 RO
@y § gedlEE # OF Ared
T N A

. ‘ST wfgew  was @@
Fg afvaw 919 fader”

fogsr feamm @@ & 9 B 9w
HEdl a3 Hg & 7 g @
§ g oftew o w@r g0 AW
fag wedy =1 fawmr o @ g1
% g B ww oz oW}, faegmam
F IET FT GAAT FT &WaT & AGH
W, T S wTAr gt @t &
g1 & Fgm fF o @@ wg
faamr 3+ FIF FT SWE AGH g ar
fge & ga% &f&F F wF wg
W g wgt A & feAvn S
far smar

Y

fa daem & gTEa (=it
AT qgifeat) - W dF F@ 9w

39

ot g wawE: gy ar I
§ TR TR AN g, wEfaw
guT FEl fF ww 3F &)

st dto dto ¥ frad faw
w? |

1 g waw: swiog & %3
@A F o A W IANEE ad
FE OOET 1 uFAm § Few
T F At AFgATAEA g1 dod
g w1 # fagraa: faOs W g
W dwar § S owER § W
§—10 RSS/ND/69

for = fom o awar &1 AfEA
g g Ssar & fF Ffy ov W
FW Fmom feed #FogEwa q@T
TsT o g ! W@ A a Wt
F EIRTA F+F AT A GAAT 3T AT FT
g gar g fF Tl & S ow@ew
gfaFe & IAH1 B faar 9w, S
T @ afer fe¥idy a7 9@, v
TN T FE AT T A AR
wefafreefes affea a7 @ | oodl
F o @I #fawr § SAF 8FA
F FIAE, TOF FH, EAAT FIH
¥ A Ioram g1 gaieg & FEA
arear g f& wsal &1 3 wfasw
ag faraemdt amw ¥ @ifg @ar
F aEy S Al o AfgFe fwer
g S MY &1 Ffow 7w ]S
I8 TSN, ©WA HT a1 T a1 21
sy faa w@elr ¥ F@r fF o@d W

Wggw o@g §, @19 e &
ferma a8 0@t @ FEr fF &A™
TENS 8§ @ W=, Teal st

ferg

¥ wgar aga § f& 3@ wmw oW
wq FAY, A F IO BT AT |

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): But it is being
paid to the States.

SHRI SURAJ PRASAD: I am com-

ing to it.
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uTagH) g a%ar g1 ar far e
St g7 @St ffg @ 9 ¥ aga #W
HATHT g, wfwa ©d saw fom
¥ g9 1 SART AW g gFal g
I FT TG AT B JAR T g
a9 F1 Afey 5 S R =y
JEMH & JF FI AN FIAT N F
& d9GE, ST F YA F T A
q) FF qg qG FE TN ql
39 F HeSr A @iy fag
faamr &1 g 9 WGP A& @
FifE I A F fgamw av FF
frear @@ fggr m™m g 38 @m
T SR A fewm muw @
T 2 o7g 43 ¢ wrw @
F #aY, AfFT MET gy § azae

I F! TEAA AT qEW ! I
TH AT FE W IMA F AEE g,
IJUF YT TW@EY 2 AT IE
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50 TG WM FFT §, gL FAT
¥ag d@r g0 @@ g W WK
T 1 FAST 30 AT@ AN FHIC
g owa @ o aFTQ FEdr S
@ T gt @ 2 fr A de
F U9 qF & FUT AN AFIT &I
ST | q1 I GHATH! F g
F far s 7w gfewm oF T
WA, UF q41 fAgm  AEwE @
S # gqEw@ g1 oz My |
fog wdfi W & sgnfs oW F
St q@T 39 ggmT § S aTT™ &}
#ifgy = w fegam 1 Femw
g
SHRI K. SUNDARAM: Mr. Vice-
Chairman, Sir, I am grateful to the
hon. Finance Minister for the conces-
sions shown to the South Indian Tex-
tile Mills and the engineering industry
in withdrawing the proposed duty on
power-driven pumps and the reduction
mn the excise duty on certain counts of
yarn and certain types of cloth. I am
particularly grateful to him for reduc-
ing the ad valorem duty on certain
types of cloth from 15 per cent to 7%
per cent. The Finance Minister has
also said that he is giving this conces-
sion by means of a notification and
not by an amendment of the Act.
He wants to keep it flexible so that
during the rest of the year, if
need be, he will be able to reconsider
it. T would be really grateful if the
Fmance Minister would watch the per-
formance of the industry and whenever
it needs, give further help and assist-
ance at the appropriate time. He has
also stated that these concessions are
only meant to help the consumption of
yarn from the spinning mills and cloth
from the composite mills, and that
these are by no means a measure to
help the mills to make profits. There-
fore, 1t really means that these will
help the mills to keep going and no
further mills will be ciosed. I am very
sorry to say that the measures that
have been adopted so far do not help
the re-opening of any of the mills that
remain closed now. In addition to
these concessions in  excise duties,



2161 Finance

f{Shri K. Sundaram.]
loans were given to the handloom
societies for stocking more cloth, but
these do not help the closed mills. For
exports a sum of Rs. 5 crores was
granted and those exports have assist-
ed only in reduction of these stocks.
Further exparpion of the spinning
industry has been stopped for the time
being. Lowering of the margins of
hypothecation and pledged goods by
the scheduled banks is also not enough.
1t does not in any way help the re-
opening of the closed mills. A special
additional rebate for the handloom
cloth has hélped to clear the stocks
of the handloom societies, but it does
not help either the spinning or the
weaving mills. It is said that a scheme
has been sanctioned for the stocking
of cotton yarn by the Southern Indian
Mills and the Tamil Nadu Mill
Owners Association. But unfortunately
the terms have been so hard that not
a single pie could be utilised for this
purpose. The Industrial Development
Bank no doubt has come forward to
extend credits for 10 years and above
only in suitable cases. The suitable
cases are only those viable units and
units that are making some reasonable
profit, and this in no way helps the
mills that remain closed. Then again
the cotton mill industry has been add-
ed to the Fifth Schedule of the Income-
Tax Act so that they will get the
bepefit of the development rebate.
There also only those mills which can
make profit will be able to provide
for the additional depreciation that is
allowed by these concessions and no
other mills that remain closed or which
cannot make any profit will be helped
by these measures. Therefore, I hum-
bly request that the Government
should consider very seriously and
seriously make an attempt to reopen
these mills. I am aware that a number
of these units have been completely
rejected as worth only to be scrapped
and they will not be looked into. Still
more than 50 per cent of them are
really workable, viable, and they can
be reopened. The Government has
done a surgical operation and has
removed this useless limb, or this
considered-to-be-useless limb, of the
textile industry. But there is a possi-
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bility of making it aseful agamn if
sufficient steps are taken. The mills
that are viable today, that are reaso-
nably working, most of them are on
sophisticated goods w©r modernised
machines and they are mostly on im-
ported raw material. The others which
are on indigenous raw material, they
are able to tunction properly or pro-
fitably only with the help of the
modern and sophisticated machines.
Therefore, the only way to help these
sick units is to provide them with
some kind of raw material which will
enable them to earn some profit and
work with reasonable efficiency. My
humble suggestion, therefore, in this
case is that the Finance Minister
should consider the import of synthetic
fibre, namely, viscose and acitate syn-
thetic fibre, which is already in short
supply in this country so that these
milis will be able to reopen and work.
It may be argued that the Government
has no foreign exchange to import this
raw material. We are already import-
ing cnough of raw material for other
industries and for the textile industry
as well and we are providing sufficient
foreign exchange for the import of
American cotton and Egyptian cotton.
A part of that foreign exchange avail-
able can be set apart for the importa-
tion of this synthetic material and
specially allot it to these mills which
will enable them to reopen.

Sir, it seems the policy has been to
tax all industries alike. From the re-
cords and statistics of a quarterly
bulletin of the “Eastern Economist”
published in February, 1969 it is re-
vealed that in the current budget excise
duty on all the industries comes to a
little over 50 per cent of the total tax
revenue collections of the Central
Government which amounts to about
Rs. 1,200 crores. Now that the Govern-
ment has got so much vested interest
in the public sector industries, it is in
its own interest also to keep a constant
check on these industries. It looks to
me that the Government does not want
that the private sector industry should
{lourish at all. At any cost the moment
a new industry is put up and the initial
gestation period is over, when it starts
making profits, immediately excise duty
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is clamped on it and it is not allowed
to make any profits whatsoever. There-
fore, if that is the policy, 1 do not see
there is any possibility of creating a
capital market at all. There is already
no capital market. During the year
1968 we have seen underwriting by the
financial institutions to the tune of
Rs. 48 crores, the highest ever under-
writing. Hereafter at this rate we can-
not expect any public subscription
whatsoever and the entire financing of
industrial development has got to be
done only by the Government and the
financial institutions. I am sorry to
say that all that is mobilised in this
manner has been invested in public
sector undertakings and administrative
expenses. We all know, that if we want
to reach our destination faster, we have
to spend more. We can go from Delhi
to Madras by train in three days, and
it it is by air from Delhi to Madras
we can go in three hours, but we have
io spend more. Similarly, the Govern-
ment has been planning for growth at
a very fast rate, not 2 per cent or 3
per cent per annum, but 7 per cent or
8 per cent or 9 per cent per annum.
So, when we want to reach our desti-
nation faster, mnaturally we have to
spend more. The Government has in-
vested so much in these public under-
takings and having invested so much
even when they do not get returns in
time, you aré going on spending much
more endlessly year after year. There
is already an investment of Rs. 3,200
crores. Normally after a reasonable
period any industry should be able to
give a minimum return of 10 per cent.
Even at that rate these industries
should have yielded Rs. 320 crores. If
only the Government had paid proper
attention and taken proper care to
work these industries efficiently, they
would have raised a revenue of Rs. 320
crores and there would not have been
any need for additional taxation on
any of the industries in India today.
It may be that for political reasons
and on ideological grounds they are
not able to do it. Therefore, my hum-
ble suggestion is that a parliamentary
committee of all parties should be
appointed and it should be assisted by
experts in productivxity and it should
g0 into all cases of losses or unpro-
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ductivity in public sector undertakings,
and suggest suitable measures. But the
only important thing I am asking for
is that the recommendations of that
committce should be mandatory and
binding on the Government. Already
S0 many committees including the
A.R.C. have, of course, been appoint-
ed and they have gone into this ques-
tion. But no action has been taken so
far. Therefore, some pressure must be
brought on the Government to act
quickly just as they have performed a
surgical operation on the textile in-
dustry. It is high time that the same
yardstick was applied for public sector
undertakings as well. Not only that.
There is plenty of scope for econo-
mising  expenditure — administrative
and non-developmental expenditure.
Only the other day there was an
instance brought to the notice of the
Ministry of External Affairs where we
have a very big establishment for our
Deputy High Commissioner in Lon-
don. We used to import quite a lot
of machinery and goods from Western
countries. But now due to lack of
foreign, exchange we do not import so
much of material. But the same estab-
lishment is maintained and it is going
to expand also. In this instance for
the repairs and redecoration of this
house, an zmount of £6,000 is going
to be spent which amounts to 50 per
cent of the total value of the house
itself. If such a huge amount on its
maintenance Is to be spent, is it not
a wasteful expenditure? I do not know
what else it can be called. We see on
the textiles very tight control on the
production. distribution and on the
price all the time but when it comes
to the STC we do not find the same
policy being adopted there. In auction
No. 25 of second-hand used car, a
Mercedes Benz 250 SL 1968 Model
was auctioned for Rs. 1,70,550. Nor-
mally this car, when langded after pay-
ing 100 per cent duty will not cost
more than Rs. 45.000. In another auc-
tton, No. 24, another Mercedes Benz
250 S, 1966 Model was auctioned. The
highest bid was for Rs. 1,58,000 and
the second bid was for Rs. [,36,000.
The first one having failed to lift the
car, the second one paid Rs. 1,35.000
for this car.
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SHRI A. G. KULKARNI: Who

purchased it?

SHRI K. SUNDARAM : In the first
instance it was Messrs Bal Garnge,
Bombay. In the second instance it was
Mr. 1. J. John Love Mission, Bombay.
No controls and this is not profiteering.
When the State wants, they can do it
and sell for any price whatever.

SHRI A. G. KULKARNI:
extra money.

SHRI K. SUNDARAM: Does not
matter if it comes by way of excise
duty or by some other way but it
comes to the State. There is plenty of
room for effecting economy by import
substitution. Very little has been done
and not enough has been done. Even
in the Defence expenditure, quite a
lot of import substitution can be done
and the part given to the private sector
is very very meagre and it is less than
10 per cent. Given an opportunity, the
private sector could do quite a lot of
saving in the big item of expenditure
on Defence. It may be said that it is
a matter of security and so it is not
done but about the same goods we
are importing from other countries
from where they are imported, there,
no such security measures are taken
and it is open there. When such goods
come into our country and when such
goods are to be replaced; why we
should pay so much attention about
security T fail to understand. Only
this morning we saw that the Air Sur-
vey Company of Calcutta which has
done very good, efficient service and
within 7 days they finished the border
survey of Indo-Burma and that too at
a very cheap rate of Rs. 52,000 against
the estimated cost of Rs. 60 by the
Indian Air Force and they have done
a very efficient job. So given the
opportunity, the private sector will do
definitely and economically as well.
There seems to be some change in
the policy on power looms. We have
heard several times the Finance Minis-
ter mentioning that it is this sector that
that is evading the tax and that is why
the year before last such a heavy tax
burden was levied on it but to-day I
find that the Central Government itself

It is
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is encouraging a scheme in Goa terri-
tory. In Sylvasa, Nagar Haveli in Goa
territory, the Central Government has
assisted in putting up 92 powerlooms
by a group of technicians by extending
credit at Rs. 20,000 per powerloom at
a ridiculously low rate of inferest of
4 per cent—74% per cent minus 3 per
cent rebate. This is under the guise of
developing that industry which is under
the Centrally-managed territory. The
looms and yarn are being fed from
Bombay, the technicians go from Bom-
bay to train the workers there. The
cloth after woven is taken back to
Bombay, it is processed there and is
marketed there. I wonder how this is
going to develop the Goanese who are
probably not more than 50 or 60 who
are employed in such a factory. I am
grateful that at least now the Central
Government has thought that this
powerloom sector has to be encou-
raged and il this had been followed

2 years back, the textile industry
would not have been in the present
state.

Lastly, 1 wish to talk about the
Wealth Tax. So many Members have
already expressed their views about it. 1
am convinced that our Finance Minis-
ter has decided that the Wealth Tax
has got to stay and he is not prepared
to withdraw. My humble request is
that tax will come into effect only next
year but this is a warning to the far-
mers or landholders that they will be
taxed next year but when 1970 comes
these people would have forgotten
about 1t and there is no provision that
the 1TOs should serve notice on them
that they will have to pay Wealth Tax.
Therefore I would request the Finance
Minister that such a provision should
be made in the Act when it is passed.
When the Central Government cares
so much for the farmers, the penal
provisions in this Act are so severe
that they amount to even appropriating
the entire property. So they should be
well-educated and well-informed. [
would request the Agriculture Minis-
ter to take up this propaganda through
the village programmes of the AIR
so that the farmers will be properly
educated as to the implications and
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complications of this Wealth Fax Act.
With these few words, I oppose this
Bill in toto.

[THE VICE-CHAIRMAN (SHRI Ram Ni-
WAS MIRDHA) in the Chair]

SHRI T. N. SINGH (Uttar Pra-
desh): Mr. Vice-Chairman, Sir, 1
think it is time that we have a second
ook at our entire tax structure. We
are required to raise Rs. 1,800 crores
for the Fourth Plan through additional
taxation. That is the Centre’s job for
the Fourth Plan and this will mean,
according to me, in addition to the
Rs. 120 crores more of taxation levied
this year, another Rs. 100 crores as
additional taxes will have to be levied
every year to make up the total of
Rs. 1,800 crores. This means that an
additional taxation, tax burden, will
have to be put on the people every
year all the time. As one studies the
tax structure of the last few years,
specially after the Clinese war, it
should be clear that we have relied
more and more on indirect taxes. In-
direct taxes may be easy to levy and
also the pinch of it may not be felt by
the taxed people easily as in the case
of the direct taxes. The man who is
directly taxed knows what is his bur-
den but in the case of indirect taxes,
the common man does not easily un-
derstand why and how the prices are
rising. Yet prices do rise even beyond
actual tax burden. We are told that
there is an inflationary pressure on
the economy, that deficit financing is
going on and that we have to do some-
thing to stabilise the prices or control
the prices. Therefore all taxation mea-
sures should subserve this purpose and
not accentuate the price spiral. Now
this reliance on more and more in-
direct taxes is going to affect the prices.
The prices will continue to rise. The
question is: should we deliberately go
in for a policy which will keep up the
pressure on the prices all the time?

I understand, 1 quite realise the
problem which the Finance Minister
has faced, has to face, and I do not
envy him, rather I admire his courage
and the bold spirit in which he goes
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on levying taxes every year. But then,
I feel that this courage has been car-
ried too far, and what is courageous
may not always be a matter of discre-
tion—TI would say. So I would suggest
that let us have a second look not
only at the taxation proposed but at
the entire tax structure. Now why all
this happens?

There is the Planning Commission
which, in assessing additional resources
to be raised, calculates something like
this. As we are going to have a five
per cent rate of economic growth—
according to the draft plan estimates,
after allowing for an annual rate of
population growth at two per cent or
two and a half per cent, the remaining
two and a half per cent of the increased
additional national income becomes
the disposable income and out of this,
the planners say they propose to mop
up only 50 per cent or one and a
quarter per cent of five per cent of the
additional G.N.P. to raise additional
resources. Thus they assert the average
consumer will yet be left with 50 per
cent of the additional income for con-
sumption purposes. And they say what
objection can there be to this additio-
nal taxation? Unfortunately this spe-
cious and fallacious argument seems
to convince our financiers. And they
say: let us go on levying additional
taxation year after year; this is the
rate of growth, this is the percentage,
and this is what we should levy as
taxes. And we go on raising taxes
every year. But then, all the time such
measures put pressure on the prices
and create inflationary conditions. Let
me refer to direct taxes; we are told
we have reached the limit. But I want
to know; have we not reached the
limit in indirect taxes also? If it is so,
then how are you going to raise addi-
tional Rs. 1,800 crores during the
Fourth Plan? I want the Finance
Minister courageously to tell the Plan-
ning Commission and the country that
this continuously rising level of taxa-
tion is not advisable in the present
circumstances. Once that is clear, then
probably we can have a taxation
policy of the right kind for the next
few years to come. )
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‘Wow it is very easy to suggest en-
quiry comuinittees, etc. to go into our
tax structure. I am not in favour of
appointing Committees-—there  has
been a Taxation Inquiry Committee
already. I fhink there is enough talent
in the Finance Ministry itself, and the
Finance Minister himself is an expe-
rienced enough person to apply his
mind afresh to the whole taxation
structure and also tell realistically the
Planning Commission and the country,
Parliament, everybody, that this mea-
sure of additonal indirect taxation will
mean this kind of strain on our whole
economy and therefore we have to re-
vise our policy. Once we do that, we
will also have to revise this Plan. That
is a separate matter and I shall deal
with that question when we discuss the
draft Fourth Five-Year Plan. In the
present context I would urge in all
humility that we should give a second
thought to our whole tax structure as
well as the policy to be pursued in
future.

Then, let us also not forget this
aspect of the questfon; when we talk
of a five per cent rate of growth and
the Gross National Product rising at
a particular rate, we forget that some-
how, becauvse of the tax structure or
because of administrative failures, all
the time, every year, black money is
accumulating. My own estimate is that
black money of about Rs. 150 crores
is generated almost every year. Mind
you, this implies a corresponding pro-
duction, actual but unaccounted pro-
duction of the order of 500 to 600
crores of rupees, easily, in every year.
And that is what escapes calculations
of G.N.P. every time; we are unable
to mop up this black money. The
incentive to black money formation is
there so long as there is a very high
level of taxation. We have been gra-
dually moving towards such a position
with the result that in future there will
be greater incentive for creating black
money. And this will create further
imbalances and stresses and strains on
the economy. I think one of the grea-
test factors—despite the various mea-
sures we have been taking from time
to time—which is pushing up prices
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is the existence of black money and
which encourages people to go on
spending sprees.

Another argument is advanced that
when indirect taxes are levied they
cause restraint on consumption. But
then, if such taxes were really to res-
train consumption, then your income
from indirect taxation should go down
instead of going up. But it has not
been going down. Every year you raise
the rate of taxation, and find that, with
the passing of Yyears, your income
under that particular head also grows.
Now, if the object of higher indirect
taxation is to restrain consumption,
then I submit we have not succeeded
in that effort. It is necessary—if not
for others—at least for the bulk of
the people living at low levels of con-
sumption that they should have oppor-
tunities for higher consumption; I am
all for it. But what really creates pres-
sure on prices is the spending spree
of the affluent classes. And 1 submit,
the affluent classes’ spending spree has
not abated, has not abated all these
years. It has gone on increasing; their
thirst for this Rind of expenditure is
growing as we go on planning, also
with the years. Therefore, my own
view is> that we have got to do some-
thing to prevent this spending spree
of the affluent classes. But if you levy
indirect taxes on what are called
luxury goods, then, probably, you will
not get the income that you want; you
have therefore perforce to levy indirect
taxes on things which are ¢f common
consumption with low elasticity and,
therefore, they yield greater revenue.
That is why you have been getting
higher revenues. You are levying taxes
on things which have got little elasti-
city; the elasticity is very low, and
people have to purchase themn whether
they can afford it or not. Therefore
realizations from indirect taxes have
continued at a high level. But once
you start levying indirect taxes on
goods which have high elasticity, and
again form a large part of the budget
of the affiuent class, then probably
your income under this indirect tax
will increase proportionately.

These are problems which any Fi-
nance Minister will have to face in
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any scheme of large or growing indirect
taxes. I therefore think it is necessary
to examine this question at this very
stage. Firstly, I think it will be foolish
to adopt taxation measures, a taxation
plan programme as the Planning Com-
mission suggests. We have got to re-
vise that. .

1 made that remark and hinted at
this with particular reference to the
1963 taxation measures, and the Fi-
nance Minister was kind enough to
repudiate that he was not guided by
the Planning Commission. If this was
so, I wish he now takes a bold mea-
sure and is not guided by the Planning
Commission in this regard any more.

There is one small thing more. Much
has been said about this Wealth Tax
on the agricultural community. [ think
the Wealth-taxed people, people who
have got sizeable property should all
share the Wealth Tax burden; 1 have
no hesitation in saying that there
should be a broad base for the pur-
pose. Let them share the burden. The
country has to grow and we have to
raise the resources, All right: let us
do so. But my feeling is that in all
taxation measures we have largely our
experience of taxation on what are
called the industrial classes to guide
us. We do not know much about the
real situation of the agricultural classes
who are now acquiring some wealth.
We have got to be very careful in what
we do about it, There should be no
discriminatory behaviour. May I point
out that in regard to houses owned
or built by people in the urban sectors,
you have in the past given certain
concessions, incentives etc. The houses
they live in were exempt from Wealth
taxes. In 1956, as early as that, we
introduced certain reliefs in regard to
the Cupital Gains Tax for houses built
by people in the urban areas. Then, in
regard to people living in urban areas
building houses five miles beyond, say,
towns of 10,000 population, we again
cave some concess'ons—I think this

concession was given by our
5 P.M.present Deputy Prime Minister.

So we have been giving conces-

sions mostly in regard to houses
9—10 RSSND/69

[10 MAY 1969]

Bill, 1969 2172

built by industrialists etc. Why? Be-
cause we wanted them to build more
houses. Thus where on the one
hand when an industrialist or a
man in the urban area builds houses
you give them tax incentives but if an
agriculturist makes some money, has
some capital, and wants to invest it
in a house, not for renting purposes,
mind you, but for his own children,
for his own family people who may
be coming to the city and living there
or maybe some children are being
educated in the city or for some such
other purposes, you say it will be
subject to a new kind of tax; I do not
say income-tax but it will be subject
to some kind of a Wealth-tax. In other
words, whereas your policy has been
to encourage construction of houses,
when it comes to construction of hou-
ses by agriculturists they are made to
bear some additional burden which
they had not to bear up till now. A
tax burden which he was not bearing
up till now, he will have to bear now
simply because he constructed a house
in any urban area. This is a small thing
but the agriculturist cannot help feel-
ing that he is being discriminated
against. Whereas so and so—and
every time the name of Birla or Dalmia
will be taken because these names
have now become symbolic—will es-
cape, we have to bear an additional
burden on a residential house built
In a city.

SHRI MORARIJI R. DESAI: If
the man had property to this extent,
he must be paying wealth tax.

SHRI T. N. SINGH: This will be a
simple house worth Rs. 40,000 or
50,000.

SHRI MORARII R. DESAL:
can there be like that?

How

SHRI T. N. SINGH: There are
many people like that. T am afraid the
hon. Finance Minister does not know
that there are many people who have
got such small houses worth 40,000 to
50,000 rupees in nearby towns. And
they will grudge this taxation. They
are just what may be called middle
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class people or virtually lower middle
class people according to present day
standards.

SHRI MORARIJI R. DESAI: How
are they paying now?

SHRI T. N. SINGH: They wili
have to pay under this measure.

SHRI MORARIJI R. DESAI- If
they have wealth of Rs. 50,000. ..

SHRI T. N. SINGH: Twenty acres
under the ceiling can amount to that
much of value in property because of
the rise 1n price. Such 1s the value of
the land today. As I said this 1s what
he will feel. I say this only from the
psychological point of view rather
than from the burden pomnt of view.
1 do not want the Finance Minister
to argue 1n reply that after all this 1s
only a small burden. What I am saying
1s psychologically he will feel that
injustice 1s being done to him as com-
pared to the corresponding class of
people belonging to the urban sector
or the industrial sector. This 1s what
they will think. He 1s going to say
if, T can vouch for 1t. The Finance Mi-
nister 1s welcome to levy that tax on
the agnculturists. I belong to that
class and we are also equally patriotic.
We want to share the burden of the
country’s adminmistration. Certainly we
will not shirk our responsibihity, but
we do not want our class of people
to teel that certain discrimination 1s
being done agamst them as against
those 1n the industrial sector or the
urban sector. This 1s the small point
that I was trying to make

Now I am afraid 1 have exceeded
my time but I would only want to say
that before levymg any tax in future
years 1t 1s time that the Finance Mimis-
ter found an answer to two very impor-
tant problems. One is the problem of
the impact of the taxes on prices. The
rising trend of the prices has to be
arrested. Merely expecting that agn-
cultural production 1s gomng up and,
therefore, the prices will be contamed
1s a wrong calculation and we will
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have to regret it later. That 1s not
gomg to happen. The prices will con-
tinue to rise all the same. And I do
not see any special measures or special
steps taken 1n that regard.

The second thing 1s this. It 1s high
tume that somethiftg was done drasti-
cally to discover all the black money
and collect 1t or 1t that 1s not possible
at least to prevent further creation of
black money. That 1s very important.
This black money 1s distorting the en-
tiue economy. 1 feel, considering the
admnistrative set-up and the manner
in which taxation measures are ad-
ministered, we cannot escape the blame
tor creation of black money. That
blame will have to be laid at the door
of the administration squarely. I know
there are people who would do the
unpatriotic act of evading taxes, but
the administration has to see that they
do not evade taxation. In other count-
ries 1f a person gives a wrong return
he has to go to the jail. Here the
evasion of taxes is virtually not a
crime. We have made 1t partly so now
rather tardily I should think. Pumsh-
ment 1s much more drastic i such
cases 1 America which has a free
market economy. Therefore I say that
active steps should be taken in this
regard and I am looking forward to
some very positive measures by the
Finance Mimster in the next session
or 1n the next two or three or four
months to contain  tus creation of
black money and also some measures
which will contain the prices. The
price spiral and the inflationary pres-
sure has to be fought Unless that 1s
done all our planning will not work
That 1s my humble submussion,

Thank you.

W @A wwm dw (I9) ¢
JuevTerer S, faw w&T St oF S
wEAfd  Weew gmY qmed
@} IAN Y F® F {19 A qEwld
GEAIE A U 1 £ R
TS F74 & 7 & @1 290§
oar owar & fF ooy '@ oerew oA
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SHRI G. A. APPAN (Tamil Nadu):
Mr, Vice-Chairman, Sir, to take up
responsibility is not very easy. It may
look glamorous, but it is not a bed
of roses. We are all complaining about
the taxation policy of the Government.
How can any Government run without
any taxation? People want many bene-
fits. MPs want more salary and allow-
ances. How can any Government run
the administration and govern without
any taxation? It is impossible. Econo-
mists have defined a number of canons
of taxation. How far these canons of
taxation have been followed by the
illustrious Finance Minister is a thing
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which we will have to examine. I do
not like to criticise anybody for the
sake of criticism. I am really very
happy to find the illustrious Finance
Minister running the fiscal administra-
tion of this country. Ever since 1 heard
Mr. Desai, our Finance Minister at
the last session of All-India Congress
Committee held at Bangalore where
he was the sole person to indefatigably

_defend the principles of the Congress

Party by nol allowing Mr. Kamaraj to
continue for a second term—such a
bold man he is—I thought that he was
fit to be the Prime Minister of India.
Naturally he deserves many more
things. I am not flattering him here.
I agree with many of our friends who
paid glorious tributes to him. I would
also like to join with all of them,
provided he can adjust himself to the
changing conditions of the Indian
economy. Mr. Vice-Chairman, the
greatest blunders that the Indian Gov-
ernment in all these twenty years have
committed are the blunders of the divi-
sion of India into linguistic States, the
imposition of Hindi and various other
things, the taxation policies which
crippled the industrialists and curbed
their undertakings besides their spirit
of enterprise and enthusiasm. All these
things have simply crippled and dwar-
fed the interests of all our economy.
What is the net result? The purchasing
power of money is not worth even
[0 per cent now, why, even 6 or 7
per cent when compared to the pur-
chasing power of the Indian rupee in
1939. Who is responsible for this? Is
not the Government of India respon-
sible for all this economic plight?
Alas, the Britishers have left us pre-
maturely in this plight when we were
all illiterate, when we were not syffi-
ciently educated to man the adminis-
tration of this country. Because they
could not bear the troubles that the
Congress were giving them in those
days they honourably left us all to be
ruled under such precarious conditions
of livelihood.

Mr. Vice-Chairman, the Congress
Government, for some two election
periods, was run by people who had
sacrificed, who were worthly of emu-
lation, and the people who followed
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them have not been so worthy of the
trust that has been reposed in them.
How far have we followed the prin-
ciples of the late Mahatmaji who was
the architect of our Indian freedom,
whose was the key role in our Indian
freedom, who was responsible for this.
How far are we following the precepts
that were followed by the late Pandit
Jawaharlal Nehru or the late Shri Lal
Bahadur Shastri? No. Many of them
do not. I am really very proud that
we have an illustrious Prime Minister
who is the worthy daughter of a
worthy father to run the Government
now. That is why I said yesterday that
we want a strong Prime Minister, an
able Prime Minister, to control the
administration. If there is any black
sheep, if there is anybody who is detri-
mental to the interests of the nation,
she should be able to weed out such
percons. If there is anybody to get a
bad name for the Government, she
has to be bold to weed him out. Of
course 1 honestly feel, Mr. Vice-Chair-
man, while Mahatma Gandhi said,
“Let us not get more than Rs. 500
p.m.”’; how many people have increased
their salaries? 1 think the Ministers
have inflated their salaries because the
power was in their hands. The coun-
try has reposed its trust in them by
electing them as Members of the
Legislature or of Parliament not to
increase their own salaries but to safe-
guard the interests of the many, to
serve the larger interests of the nation,
to serve the larger interests of the lar-
ger people, not a few vested interests,
not a handful but the majority. Now
how many people are unemployed in
our country? Should not the Govern-
ment take the problem of unemploy-
ment first and try to solve it and
give effective employment, full-time
employment and useful employment to
derive more national income and tax
revenue.

Mr. Vice-Chairman, the hon. Minis-
ter has come here with a number of
taxation proposals. Should not the
Centre take a lesson from the Madras
Government, the D.M.K. Government
of Madras, which has not levied any
new taxes in these two years? As such
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where is the need for all these taxa-
tions by the Centre now?

SHRI A. G. KULKARNI: That is
only because you are taking loans
from the Government of India .

SHRI G. A. APPAN: We have al-
ready paid it. We are not the only
Governmrent, my friend.

SHRI A. G. KULKARNI: Do not
tell that.

SHRI G. A. APPAN: We are not
the only Government getting it.

SHRI1 K. CHANDRASEKHARAN:
Government of India loans have come
because there are no State loans.

SHRI A. G. KULKARNI:
can floal their own . . .

They

SHRI G. A. APPAN: There are
small and big States. This is not a
>ound economic or political principle.
I think the Government will have to
‘ome once again immediately for the
reorganisation of all the States into
three or four compact administrative
regions. -

SHRI A. G. KULKARNI: What
have you done regarding giving rice
at one rupee a measure?

SHRI G. A. APPAN: Mr. Vice-
Chairman, by taxation of the fertiliser
Jie Minister has committed a blunder,
secause by this policy we have now
ome, as the story goes, between the
Scylla and Charybdies. We are diving
mio deep waters, troubled waters, and
turther it is opening the Pandora’s
Box. Why is there so much of criticism
against the Finance Bill? 1T am really
very happy to say that this time the
hon. Finance Minister has heard the
other House and made certain amend-
ments or adjustments to meet the
wishes of the House. This Government
will have to satisfy and meet the wishes
of the members of this House also,
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because when we go to our own places
where the electorate have sent us to
represent their grievances, people wll
ask  “You have allowed the Govern-
ment of India to tax us, even the
poorest farmers” 1 agree with Mr
Reddy that a farmer will have to spend
at least Rs 340 for every acre How
many people are there with oae acre”
I can also join hands with Mr Reddy
to request the hon Finance Minister
to please be kind and gracious enough
to protect the fair name of th s Indian
Government and the fair names of the
Hlustrious Finance Mimster and the
Prime Mimister by abolishing or fore-
gomg the tax on fertihzer—which 1s
not very large for the Centre

Mr Vice-Chairman, lest I am stop-
ped let me first of all go to what we
would like to have for our States
‘For a long time we have been asking
for the provision of sufficient financial
assistance tor the Salem steel plant
Unfortunately or fortunately our Salem
steel plant has been lett out even m
the Five Ycar Plan Scheme given to
us recently, and the favour has gone
to Hyderabad 1 am told Mr Vice-
Chatrman, 1t 1s meet and proper that
the Government should provide for the
starting of the Salem steel plant imme-
diately at any cost T reques' that the
Finance Minister will be able to use
his good offices to see that tws Salem
Steel Project 1s included foithwith n
the budget Furthermore, T see that
there 1s undue concentration of wealth
and industries 1 the northern parts of
India when compared to our southern
parts So, 1t 1s the duty o' the Central
Government to see that Sta es which
are far less developed should be given
top priority and utmost prioiity in the
development of industries, large and
small scale, rather than trying to en-
rich too much the already richer States
For this scheme 1 would request
that the Government and the Finance
Mmster  will be pleased to make
arrangements for starting a small car
project 1 our Tamil Nadu Sector, a
scooter project, a number of fertihzer
projects, tractor projects, starting of
big industries and water reservotr pro-
jects as we have already submutted for
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the district of Ramnad about which 1
have already spoken a number of
times to get more lax revenue and
se.f-sufficiency in food And I would
request this Central Government to
release sufficient tunds for the reopen-
ing of all the textile mills in our State
which have been clored for a long
tume, putting a number ol our people
out ot employment and dlso not to
pursue tie policy of cement decontrol
against which our Government stood,
and a number of cement manufacturers
from our Siate have sent a represen-
taton to the Government 1 also re-
quest  tne Central Government for
suffictent aid and assistance that all
the wvacant lands in the districts of
Tirunelvelr, Ramnad, Madurai, Tiru-
chr and o her parts of our Tamil Nadu
have to be reclaimed sooner than later
We want sufficient funds for all our
projects When the Government spends
money on productive items i our
State they will be yielding appropriate
results unlihe the public sector pro-
jects eating away thousands of crores
of he national resources and wealth

Mr o Vice-Charman, I have been
tellng this House that every public
sector project should have a small
conmtiitee to look mnto the various
aspects ot productivity, profit and all
these things, rather than troubling the
illustrious Finance Minister about the
loev 1n public sector undertakings If
the Finance Mimster could be put m
charge of all the public #ector under-
takings, I am sure he will be able to
make a mark by putting everyone of
them 1nto full productivity, capacity,
economy and efficiency and make them
all earn not a small amount but earn
suflicient economic profit I know how
far this Finance Mimister 15 capable
of doing if he 1s put i charge of those
undertakings, he will be more useful
to the country and he will be able to
save our country trom this utter eco-
nomic devastation 1t he 1s put 1n charge
of constructive programmes rather
than putting him as the Finance Minis-
ter who 1s being teased by a number
of people We are unnecessarily put-
ting him to all the unpleasant expe-
riences
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Sir, plantation labour earns so much
of foreign exchange for this country by
producing tea, coffee and all those
things If the planter has to spend
Rs 10 more on tertiliser per acre ac-
cording to our Finance Minister, we
will only be lagging far behind 1n the
tforeien trade markets With éur high
cost of production we will have to
lose a lot of money in foreign exchange
which we now obtain by plantation
projects.

The quantum of fertihser which we
use n our country is the least in the
whole world, that 1s 34 kilograms per
hectare, whereas n the other advanced
countries they use 300 to 600 kilo-
grams per hectare We are unable to
mect even this demand of 34 kilograms
per hectare We are trying to import
a portion of 1t. Is it not the duty of
the Government to see that they start
any number of fertihser projects and
1 our country without undue restric-
tions give as much encouragement to
these policies as possible?

We are facing a grave deficit now
in our country mn the matter of food
production. Mr. V. V. G, our rever-
ed last Vice-President and now the
acting President, had given a very good
suggestion—"Let us umte and connect
by canals all the rivers from the north
to the south rather than spending
piecemeal every now and then on
drought relief, famie relief, etc’
Suppose all the waste waters that go
to the sea are harnessed through
canals and drafted throughout the
length and breadth of this country, 1s
there any doubt that our country will
not be self-sufficient i food produc-
tion? We will also be able even to ex-
port foodgrains to other countries I
would request the Government of
India to maximse their investment 1n
the development of agriculture and to
start as many reservoIr projects, cons-
truct dams and dig river canals to get
more employment potential and tap
capital wealth and added tax revenue

I would also request the Govern-
ment to immed ately constitute small
commuttees, not with 30 or 40 people
who come only for one day They
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sit 1n a commuttee for one or two hours
only and get previous three days’ daily
allowance. At times they sit only for
halt @an hour or one. I would request
the hon Finance Minister to see that
he sets up a committee of both the
Houses to regulate and revise the
consfitution of these committees 1n so
many projects. The Central Govern-
ment should try to economuse on the
administration not only 1n the States
and at the Centre but they should also
try to regulate the expenditure that 1
being incurred on Parliament, parlia-
mentary privileges and other parlia-
mentary programmes

Now that the Fmance Minster 1s
here, I would like to draw his atten-
tion to the fact that he will pay
his special and immediate attention to
see that the Hindi version and the
English version of the Budget Speeches
are not printed on the same page or
backside of the same page and to save
the pnnting charges and the papet
that 1s being dumped on us unnecessa-
rly I would rather like to tear the
Hind1 portions and leave them aside
But untortunately, 11 such a ridicu-
lous way they are being printed side
bv side in the same page You know
that 1n other countries the Govern-
ments calculate the cost of expenditure
mcurred every minute, on every pin
and cvery paper But here there 1s so
much ot colossal waste by way of
avowdable administrative expenditure
on staff on stationery, printing, post-
age, etc

Mr Vice-Chairman, 1 have been a
Government officer m the Department
of Khadi and Village Industries Suir,
there 1s so much of colossal waste on
unnecessary staff establishment and on
uneconomic units 1 think the Finance
Mmister would do well to look into
the tnancial aspects, commitments,
supervision and nspection side of the
Khadi and Village Tndustries Commus-
ston projects He should immediately
constitute at least a commuttee of five
people {rom both the Houses to look
into the financial aspect of the Khad:
and Village Industries Commission to
eviluate as to how much money 1s
bemg wasted 1n the Khadi and Village
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Industries sectog throughout this coun-
try. Those n charge appomnt persons
only from their own caste and relatives
only. In most of the Khadi and Village
Industries Departments 1 all the Sta-
tes, the Harijans are not at all pro-
perly represented. In the name of
Gandhiji, 1n the name of Congress,
these people in the Khadi and Village
Industries Commussion and Boards
only try to harass and exploit and
boycott the Harijans 1n that sector.

I would request the Finance Mims-
ter and all the other Mimisters to see
that they try to protect the interests
ot the Scheduled Castes by seemng to
1t that they are represented up to 20
per cent n all the top-ranking jobs
also beside other categories. I have
been requesting the Central Govern-
ment since 1950 to constitute a com-
mission on their employment oppor-
tunities so that those constitutional
provisions about Haryjans are not a
mockery, that they are safeguarded and
that they are not a mere lip-service.
The constitutional provisions and sate-
guards should be implemented effec-
tively, properly, honestly and honour-
ably.

Mr. Vice-Chairman, having been a
textile man myself—I have been a
textile technologist for over 40 years—
I would say that the textile industry 1n
India 1s the foremost major industry
which has contributed to the economic
development of this country to a
greater extent than any other industry
big or small. Even betore many of
these ndustries came m, the textile
mill and handloom 1ndustry was the
foremost and pioneering industry of our
countiy Now, you are trying to throttle
that textile industry by undue taxation
and excise duties. You are not giving
them sufficient scope for improvement,
to modernise and to reorganise When
I was a small boy, I used to have a
dhot1 tor six annas, e, thirty-seven
paise. Now that dhot1 costs something
hike Rs. 2 or Rs. 2.50 or Rs. 3.50. You
have tried to tax even coarse varieties
used by the poorest men. Will there
be any man or woman who can go out
n the streets without properly clothing

1
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himself or herself? Therefore, let the
hon’ble Finance Minster remove the
tax on the coarse cloth and yarn that
he has now come forward with.

Furthermore, 1 told this House last
time that this increased postal rate was
going to put the country to a heavy
loss. My torecast 1s coming true. Am I
not correct? The more you begin to
raise the postal charges, since the peo-
ple are also clever, they will not use
your postal services Everybody 1s
economy-conscious and they now em-
ploy theirr own men for the purpose.
Theretore, I request the Finance Minis-
ter to appoint another Commuittee to
see that the postal rates aie reduced
to the barest mimmimum.

AN HON'BLE MEMBER  How
many Commuttees?
SHRI G A. APPAN It will be

saving the country’s economy. Perhaps
the Finance Minister 1s not interested
i what 1 am saying. Perhaps I am
speaking something not useful to him.
If I am sreaking something not useful,
let me not waste the precious time of
the House Unless I have some point
to drive mto him 1 will not waste the
precious time of this august House.

Sir, 1 have been trained by eminent
I1CS officers. I have not been trained
by others. Anyhow, Sir, I would rather
request the Government to see that
they appoint technologists who know
something and not because one 15 a
Congressman or somebody’s friend.
Mr. Vice-Chairman, this 1s the House
ot Elders. I am really very proud to
find that most of the people here are
emmnently qualified. Mr. Mahida gave
a very, very beautiful exposttion of his
views, Having heard Mr. Mahida, hav-
ing heard Mi. T. N. Singh and having
heard a number of other eminent peo-
ple here, 1 feel, Mr. Vice-Chairman,
as 1 other countries, we the hon’ble
Members want to serve our country in
every possible way Mr. Vice-Chair-
man, Sir, let me also say that we are
clamouring for more ‘wages and bene-
fits. I feel, Mr Vice-Chairman, 1n this

L poor country Members of Parliament
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and the Leguslatures should work
honorarily and those who cannot sup-
port themselves need not come here.
1 am prepared to work honorarily. 1
have been a social worker all these
years in an honorary capacity. I have
been sperding out of my pocket tor
public cause What 1s the use of trying
to get more and more money? But
there are also persons like Mr. Bhu-
pesh Gupta who spend most of their
time tor legislative business. Let such
people get even Rs. 2,000 per month.
Services of such honest men can be
canalised and capitalised for the larger
mterest of the commumty and this
country. Let such people be properly
moulded. We want people who can
spare therr ume for public and natio-
nal cause. We do not want people,
Mr. Vice-Chairman, who want a huge
amount of salary, T.A., D.A. and all
these things. If somebody wants some
money to support himself, let him be
given some work in the State sector
projects and Departments. After all,
ours 1s only four or five hours of work
a day. I used to work, not four or five
hours, but for sixteen to seventeen
hours a day from my early childhood.
We want many people who can spend
some time for public work and natio-
nal work. We want people who can
serve the country 1n an honorary capa-
city and not people who cry for more
and more.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Would
you please wind up?

SHRI G. A APPAN: Only one or
two more minutes. Regarding the un-
employment prodlem among agricul-
tural labour, it 1s the only labour
which 1s not at all organised mn our
country. Fortunately the Agricultural
Minister, the Food Minister, the La-
bour Minister who 1s also the Leader
ot the House, as also the Finance
Minister, are all here. I would request
these people tc appomt a National
Commission—Council on Agricultural
Labour—to find out their problems
and to see that they are well organised
in every block first, then m every
taluka, and district, then n the State
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and then at the national level. If this
one thing could be achieved, this
would help the Harnans very much
and tae purpose of my mission or
calling here,

Mr. Vice-Chairman, one thing more.
The late Mahatma Gandhi was for a
Harijan to be elected as the President
of India Su, “India cannot be called
independent unless a Harijan becomes
the President”, said the late Mahat-
maj a number of times. He should be
an eminent person, seniormost, reli-
able and a strong man, who will not
be biased. We would lhke a strong
Harijan to be made the President of
India. 1 would request the Congress
Party to take my advice to their head
Four times before I have spoken about
this. Today for the fifth time also I
say this. Let us remember and not
forget what Gandhiji said. This has
been my mission ever since Gandhiji
uttered these words. I wrote to the
late Panditji and to the other Prime
Minister a number of times. You will
find that on record since 1948. I have
got with me a copy of what I wrote
to them then. Mr. Vice-Chairman, let
not my voice be heard in wilderness.
Anyhow, Mr. Vice-Chairman, I belong
to the Libra class who will not tell
anything untrue. who will not claim
anything unjust, who will be only just.
fair, reasonable and honest.

Mr. Vice-Chairman, there are many
things on which I wanted to speak.
I have a lot of things to say. Let me
not take more time of the House. 1
would request the hon’ble Finance Mi-
nister to abandon the idea ot taxing
fertihisers and to send sufficient money
mmmediately to our Tamil Nadu Gov-
ernment and to various other State
Governments, to re-open all the closed
textile mills, to support the one rupee
per measure policy of the Tamil Nadu-
Government and to provide all finan-
cial aswistance towards that end 1
would request you to come and see
how an average Madrast 15 suffermng.
On this occasion I want to add one
more thing also here now When our
revered Anna went last {o toreign
countries he earned a great name for
this country. So in the absence of our
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beloved Anna I would request the
Government to extend their generous
co-operation to us. They should en-
courage the Tamil Nadu Government
as also the other State Governments.

THE VICE-CHAIRMAN (SHR1
RAM NIWAS MIRDHA): The House
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stands adjourned till 11 A.M. on Mon-
day.

The House then adjourned
at seven minutes past five of the
clock till eleven of the clock on
Monday, the 12th May, 1969.



